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9631
LOK SABHA

Friday June 8, 1962|Jyaistha, 18,
1884 (Saka).

The Lok Sabha met at Eleven of the
Clock.

|Mg, Sreakkr in the Chair].

ORAL ANSWERS TO QUESTIONS

Central Food Technological Instilute,
Mysore

+

( Shri 8. C. Samanta:
*1353. < Shri Subodh Hansda:
(_ Shri M. L_ Dwivedi:

Will the Minister of Scientific Re-
search ang Cultura]l Affairs be pleased
to state: ' '

(a) whether an aid »f Is. 38 lakhs
by the U.S.A. has been uiven to the
Lentral Food Technological Institute,
Aysore for ils project for production
of protein-rich foods;

C: (b) if so, whether "ny agreement
‘&nas been signed; and

{c¢) whether nutritional evaluation
trials will also be conducted on chil-
dren?

. The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir. A grant of
Rs. 37°20 lakhs, spread »ver a period
gf four years, has heen made avail-
+hle to the Institute from P.L. 480
tunds.

(b) Yes, Sir.

(¢) Yes, Sir
858 (Aiy LS.D—1.

9632

Shri S. C. Samanta: What projects
have been carried out by the Central
Food Technological Institute at
Mysore which attracted this sort of
help?

Shri Humayun Kabir: This was
primarily the work on the develop-
ment of protein-rich foods of vegetable
origin and it has attracted notice
throughout the world.

Shri S. C. Samanta: Who, »n behalf
of the United States of America, signed
the agreement?

Shri Humayun Kabir: I could not
say that. It is somebody on behalf
of the United States.

Shri S. C. Samanta: [ mean the
institute.

Shri Humayun Kabir: It is the
National Institute of Health of  the
United States of Amorica.

Shri Subodh Hansda: With  re-
ference to the answer given fo part
(c) of the guestion, T want to lknow
what group of children will be taken
up for evaluation trials with this pro-
tein-rich food.

Shri Humayun Kabir: It will be at
two levels: first, therc will be testing
on pre-mature infants weaved and
pre-schoo] children of 1 to 5 years of
age; and secondly, for school chilaren
of 6 to 15 years of age.

Shri Basappa: May I know whether
the production of the protein-rich food
is still in the experimental stage only
or whether it is on a commercialscale
and it will be economical to utilise
it?

Shri Humayun Kabir: This question
is really capable of being broken up
into two parts. So far as this parti-
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cular item is concerned, it is obvious-
ly in an experimental stage. But
with regard to the other protein-rich
foods, they have been produced irom
gram or vegetables and some of
them are on a pilot scale. One
particular process is heing produced
on a commercial scale.

Shri B. K. Das: May I know whe-
ther the experiment has been succes-
sful and whether any pilot project has
becn started for commercial produc-
tion?

Shri Humayun Kabir: I have just
answered that question.

Mr. Speaker: Shri Harish Chandra
Mathur—Shri Kamath.

Shri Hari Vishnu Kamath: What
has been the final upshot oi the re-
search or experiment carried on with
regard to the production of synthetic
rice? Has it been found edible or
has it ended in a fiasco?

Shri Humayun Kabir: It does rot
strictly arise out of lhis question but
I shall answer the guestion. The Cen-
tral Food Technological Institute has
got a hundred programmes. In one
question you cannot bring in every-
thing. So far as synehetic rice is
concerned, it is called tapiocama-
caroni and it has proved quite
successful.

Shri Hari Vishnu Kamath: Quite
successful? Who is eating it, and
where?

Mr. Speaker; Order, arder Next
question.

Shri Harish Chandra Mathurrose—

Mr. Speaker: I called Shri Harish
Chandra Mathur, but he did not rise
to put the question.

Shri Harish Chandra Mathur: I am
sorry.
Bye-products in Steel Plants

*1354. Shri Vidya Charan Shukla:
Will the Minister of Steel and Heavy
Industries be pleased to state:

JUNE 8, 1962
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{(a) whether any wastage of bye-
products is going on in plants of the
Hindustan Steel Ltd., which can other-
wise be used for commercial and in-
dustrial purposes; and

(b) if so, the particulars thereof?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam}):
(a) and (b). A statement is laid on
the Table of the House.

STATEMENT

All the by-products as can be used
commercially for industrial purpuscs
and for which there is adequate de-
mand arce being utilised.  In case thore
15 np demand for any of the by-pro-
ducts within the country, efforts are
made to export them. However, some
of the by-products from the Steel
Plants have not yet found an ade-
quate market. But the Hindustan
Steel Limited are making efforts  to
meetl the situation s mentlioned be-
low:—

Motor  Benzol—Normally this is
used as an additive to petruleum as
motor fucl. The demand of the Oil
Companies for this by-product is at
present met by other Steel Com-
panies. The Hindustan Steel Limited
are considering how best it could be
put to other uses.

Benzene and Toluene.—The diffi-
culty in the disposal of these Chemi-
cals exists at the moment since large
organic industries utilising these as
raw material have aot started func-
tioning. The Hindustan Steel Limit-
ed expect that this difficulty will be
resolved by 1963-64.

Hot Pressed Napthalene —Hindu-
stan Steel Limited are at the moment
meeting the entire requirements of the
country for this chemical. They ex-
pect that the difficulty about the dis-
posal of balance production will be re-
solved by 1963-64.

Light Solvent Naptha.—This is an
industria]l Solvent in the disposal of
which difficulties have been found.
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Pitch, Creosota Road Tar.—Certain
initial difficulties in disposal wers met
with, but these are now heing solved.

Shri Vidya Charan Shukla: Motor
benzol and benzene are being wasted
since the public sector steel plant
came into being. May I know the
reason why their consumption  and
utilisation were not planned along
with the planning of the :teel plant
and by what time these chemicals are
supposed to be utilised in the country?

Shri C. Subramaniam: Every  at-
tempt 15 being made to utilise them as
quickly as possible, and as the hon
Member is aware, there are other Steel
prujects which are producing  these
verv same by-products and they  are
being utilised already. Thevefore, in
cases where il is not possible to utilise
them we are tryimng to find an export
market.

Shri Vidya Charan Shukla. The
hon. Minister says that cvery aliompt
is brving made to utilise them. Mav 1
know what are those atiempt; which
have been made up lo date to utilise
those by-praducts?

Shri C. Subramaniam: I can go on
item by item.

Mr. Speaker: That is a long list;
that would take some time.

Shri Basappa: May I know whether
any attempt is being made to start
some industries for these by-products
which have no market either in this
country or outside?

Shri C. Subramaniam: New indus-
tries are coming up and we are giving
out information. For the utilis-
ation of these by-products if anytodv
comes forward, certainly we will ren-
der al] help.

Shri Ramanathan Chettiar: What
about the slag that comes out of the
steel plants?

Shri C. Subramaniam: The slage is
to be used for the manufacture cf ce-
ment. Attempts are being made 0
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utilise the slag for the manufacture of
cement.

Shri Daji: May I know whether
Government is golng to start on its
own any subsidiary industries in
Bhilai for the utilisation of some of
these by-products?

Shri C. Subramaniam: The hoen,
Member may be aware that for the
purpose of granulating the slag, a
plant is being erected. Apart from
that, I am not aware of any other in-
dustry.

Tagore Commemoration ‘Theatres

+

1355, Shri Vas_ud*van Nair;
" Shri Warior:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

{a) how many Stales have com-
pleted the construction of the theatres
in honour of the  memory of
Rabindranath Tagore; and

(b) whether there is any State
where the construction has not starled
at all?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Five.

(b} None.

Shri Vasudevan Nair: May I know
whether there is any uniform pattern
prescribed for the construction of
these theatres in all the State capitals?

Shri Humayun Kabir: The theatres,
obviously have to fit in with the local
architecture. Therefore, the architec-
tural pattern may vary, but inside,
we expect that the theatre will be
uniform throughout the country,

Shri Vasudevan Nair: The hon.
Minister has stated that only 5 States
have completed the construction. May
I know the reason for so much delay
in the construction in the other
States?
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Shri Humayun Kabir: They are in
different stages of construction and
we expect that almost all of them
will be ready by the end of next year.
Since they are being constructed by
the State Governments, answer to
the Question could be given by the
State Governments.

2o Hilg= T1d : T AT AZT-AMATA
A T4 2, FI0 7 HFIA g7 OF UST Ay
TATAT F E oar TeTt & T gy
TqET H 0T # 7 & #Y /T o7 A+
T FT HT T TATE A7 TAT T AZA-
AT F1 77 fRAT F77 T AL 20

Shri Humayun Kabir: That will
arise out of the next guestion. This is
a specific question about a particular
theatre.

Wi AR tagdi agdimr T A AT
LT TAMTF AEATAMT 77 7€ 2, 34 97
FEE AT (FIAT AT F7 VAT AT
g g7 fEmTar aF w7 g 2 ¢

Shri Humayun Kabir: The pattern
of assistance is, the Centre is giving
50 per cent of the first Rs. 2 lakhs and
25 per cent thercafter, subject to  a
maximum of Rs. 2} lakhs o a Stale,
That is the general pattern.

Shri R. 8. Pandey: May I know
many thealres have been constructed
so far?

Shri Humayun Kabir: The hon.
Member did not probably hear me.

Shri D. C. Sharma: May I know
whether any rules will be framed so
far as the production of plays in these
theatres are concerned and whether
only Tagore's plays will be enacted
here or other plays also?

Shri Humayun Kabir: A theatre
hall is a theatre hall. It should be
used for other plays alse and for
public meetings, confercnces, music
concerts and for whatever purpose it
can be used.
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Regarding the first part of the
question about rules, obviously it is
not for us to prescribe what kind of
plays are to be produced there.

s ag : ¥ 9g @9 § fF a7
s fagzr Aare w75 & fAg
T FT AT AT g aer §, 9w ¥
qzat 7 wear femr o w@r 7

Shri Humayun Kabir: That question
should be addressed 1o the State
Government.

Shri Bade: I want to know whether
any direction has been given from the
Central Government that the subs-
cription should be taken from the
patels?

Shri Humayun Kabir: Why should
the Centre come into the picture at
all?

Shri Dasaratha Deb: First it was
decided that u place in the heart of
Agarthala would be sclecled for the
construction of this Tagore Commem-
moration Theatre, May T know the
reason why the Government now try
o construct it clsewhere far away
from Agarthala?

Shri Humayun Kabir: The question
of location of the theatre is the con.
cern of the State Government or the
territorial authority, We are not
concernced with it.

Pavement-Dwellers in Delhi

*1357. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

{a) the total number of persons in
Delhi who have to live on footpaths
ete., without a roof on their heads; and

(b) Government’'s programme to
provide shelter to such persons?

The Minister of State in the Minlis-
try of Home Affairs (Shri Datar): (a)
A census of houseless persons taken
by the Superintendent of Census Ope-
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rations on the nights between  28th
February and 3rd March 1961 showed
that their number was 6,586.

(a) One permanent night shelter at
Andha Mughal is being maintained by
the Delhi Municipal Corporation. The
Bharat Sewak Samaj is also running
night shelters at Jumna Bagzar, Kash-
mere Gate, Hardinge Library, Delhi
Gate, Pahar Ganj, Kabli Gate, Subzi-
mandi and Bagh Dewar. Construc-
tion of more night shelters al some
other places is also under the consi-
deration of the Delhi Municipal Cor-
poration. A provision of Rs. 5 lakhs
for construction of night shelters has
been made in their Third Five Year
Plan.

Shri Harish Chandra Mathur: May
I know in what broad categories these
pavement dwellers can be classified?
1 want to know what arc the types of
people who are on the pavement.

Shri Datar: Some difference s
made by the Bharat Sewak Samaj and
the Corporation. So far as the Bharat
Sewak Samaj is concerned, they admit
for the night shelter those who are
working during day time and not
those who are not working at all. So
far as the Corporation is concerned,
it finds it difficult to make a distine-
tion between beggars and others, and
thercfore they charge a small fee of
12 naye paisc per night.

Shri Harish Chandra Mathur: Sir,
according to a study made in Bombay
the number of pavement dwellers was
about three lakhs there, and from
three lakhs in the Second Plan period
it has gone to six lakhs in the Third
Plan period. Am I to understand that
the figure given out here as 6,000 has
any relation to the realities? May 1
know whether any check-up has been
made in this respect?

Shri Datar: There are the figures
given by the census authorities, and
they are confined to those who gave
out that they had no houses to live in,
either as tenants or as owners,

JYAISTHA 18, 1884 (SAKA)

Oral Answers 9640

Shri Ansar Harvani: Does Govern-
ment propose to give any subsidy to
those voluntary organisations who in-
tend to construct housez or intend to
provide shelter to these pavement
dwellers?

Shri Datar: Yes; for the purpose
of construction of these houses Gov-
ernment are considering the question
of making some grants.

Shri D. C. Sharma: Are these pave-
ment dwellers jobless people or do
they hold jobs and yet they cannot
find shelters?

Shri Datar: Somc of them, I be-
lieve, are jobless, except where the
job is one of begging itself,

Shri Heda: Organizations like Rain
Baseras have been successful in Delhi.
Is there any plan to sec that such or-
ganisations or the activities of such
organisalions arc cxtended in Delhi
and also in other cities so that the
pavement dwellers may get some shel-
ter in the night,

Shri Datar: This gquesiion relates
to Delhi.

Shri Heda: 1 am talking of the
Ran Basera in Delhi itself,

Shrij Datar: In Delhi the Municipal
Corporation and the Bharat Sewak
Samaj are the two agencies which are
working.

Shri Hari Vishnu Kamath: Has
Government ever considered the dam-
age to India’s reputation, not ‘merely
al home but abroad, caused by the
fact that there are so many hundreds
of pavement dwellers, and people who
sleep on the footpath right in the
capital of India, under the very nose
of the Government?

Shri Datar: This question is already
before the Government. There are
beggars at various stages and they are
taking action with a view to prevent
beggary

Shri P Kunhan: The hon. Minister
stated that most of these people are
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baggars. May I know whether Gov-
ernment have any intention of bring-
ing a suitable legislation to prevent
begging from our country?

Mr. Speaker: That is a different
thing altogether. Next Question—

Shri Datar: There are legislations
for begging. ... ,

Mr, Speaker: Order, order. I have
gone to the next question,

Explosive for Coal Mines

4
[ Shri K. N. Tiwary:

"1358. ) shri A. S Saigal:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that the
coalfields situated in the Pench and
Kanhan Valley are non-grassy,

(b) whether it is a fact that the
Chief Inspector of Mines has madce it
compulsory for mine owners (o use
high explosives;

(¢) whether it is also a fact that
explosives which are in short supply
and are being imported cost the nation
valuable foreign exchange,

(d} whether it iz a fact thal indi-
genous  Gun-powder snanufacturers
are being pushed out of that trade
duc to certain vested interests; and

(&) il so, steps proposcd to be taken
in the matter?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): (a) Yes.

(b) No.

(c) Permitted explosives have to be
imported since they are not manufac.
tured indigenously.

(d) and (e). Government are not
aware of such a situation. Only those
explosives are generally imported
which are not available indigenously.
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Shri K. N. Tiwary: May I know
what steps Government would like to
take to make the country self-suffi-
<lent in this respect?

The Minister of Mines and Fuel
1Shri K. D, Malaviya): This gquestion
of manufacturing special types of
explosives which are needed for min-
ing industry is under the active consi-
deration of the Government. There are
some projects that are going on with
the ICI and more are proposed to be
undertaken.

Shri Vidya Charan Shukla: Is it a
fact that complaints have been receiv-
ed from the Pench and Kanhan Valley
coal fields that the Chief Inspector
himself has allowed them explosives
which are not useful for this kind of
coalmines that exist there? If so,
what remedial action has been taken
oy the Government?

Shri K. D. Malaviya: It is a fact
that the Chief Inspector of Explosives
has approved of the particular quality
of explosives that has been uscd, but
[ do not possess the information which
has been asked just now by my hon.
friend.

Shri D. N. Tiwary: May I know the
quantum of import of these cxplosives
by Government?

Shri K. D. Malaviya: 1
notice.

require

Shri K. N. Tiwary: May I know
whether this has affected the output
of coal?

Shri K. D. Malaviya: It is a fact
that we faced a scarcity problem of
explosives a few months back. Now
I have the information that we are
not facing any particular difficulty.

Shri Tyagi: Is it a fact that the
I.C.1, a foreign firm, has been enjoy-
ing the monopoly of manufacture and
Import of explosives and Indian firms
are generally not allowed to come
into the field.
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Shri K. D, Malaviya: In a way, yes.
The I.CI has been enjoying the
monopoly in the supply of these
explosives, but, as I said just now,
this question is under our active
vonsideration to see how we can
make ourselves self-sufficient and
also control the manufacture of this
important commodity.

Heavy Electricals Ltd. Bhopal

*1359. Dr. K. L. Rao: Will the
Minister of Steel anq Heavy Industries
be pleased to state:

(a) the original estimated cost of
the Heavy Electricals Ltd., Bhopal;

(b) the present estimatcs;

(c) how much money has been
spent on overheads and consultation
services so far; and

(d) whether uny measures of eco-
nomy have been worked out to com-
pensate the heavy charges  incurred
so far?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (d). A statement is laid on the
Table of the House.

STATEMENT

(a) The original estimated cost  of
the Heavy Electricals Plant at Bhopal,

as envisaged in the Projoct Report
submitted by Associated  Electrical
Industries Litd., UK. (Technical

Consultants to the Projecl), in 1956
was Rs. 35.25 crores, exclusive of
working capital. This was for achiev-
ing an annual output of about Rs. 12
crores on single shift or Rs. 22 crores
on two shifts.

(b) The present estimate is of the
order of about Rs. 40 crores for an
annual output of Rs. 25 crores. on two
shifts.

(c) Upte the end of March 1962,
Rs. 43 lakhs had been paid to the
Consultants. In addition expenditure
on account of salaries and overheads,
allowances ctc. of the Consultants’
establishment at Bhopal was approxi-
mately Rs. 32 lakhs; and
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(d) The payments to the Consul.
tants are in accordance with the
Technical Consultancy Agreement.

Dr. K. L. Rao: In view of the fact
that the type and range of products
now under manufacture are different
from those originally intended, like
heavy machinery, is there any modifi-
cation in the terms of payment to be
the consulting engincers?

Shri C. Subramanian- No. As a
matter of fact, the payment scheduled
is fixed by the agreement, a copy
of which is available in the library. It
is in accordance with the agrecment
that we have to pay.

Dr. K. L. Rao: Is it a fact that the
high-voltage switch gear supplied by
the consultant is obsolete? If so
what steps have the government taken
to prevent such occurrences in future?

Shri C. Subramaniym: I take the
information from the hon. Member. I
shall try to find out what is the exact
position,

Shri Hem Barua: May 1 know whe-
ther it is a fact that during his recent
visit to Bhopal the hon. Minister
stated that he was dissatisfied with
the production results of the Heavy
Eleciricals Limited, Bhopal? If so,
may I know the reasons on which he
based his dissatisfaction? Does he
propose to hold an inquiry into this.

Mr. Speaker: This question relates
to the estimates at the beginning and
now.

Shri Harish Chandra Mathur: Part
(¢) of the question is:

“where any measures of econo-
my have been worked out. -

Mr. Speaker: That he said at the
beginning.

Shri Hem Barua: The supple-
mentary question that I put is vitally
related to this because I am asking
about an aspect of the working of the
plant. If the plant does not work
satisfactorily, the Minister is perfectly
right to express hic dissatisfaction.
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Mr. Speaker: In part (c) also there
ought to be some relation to the
economy that has to be brought
about.

Shri C. Subramaniam: [ had recent.
ly visited Bhopal when I had occas-
sion to go through the work of that
plant. 1 had also expressed my opi-
nion that I am not quite satisfied with
the performance of the plant because
there has been indiscipline, so to say,
among the labour ranks and, in add-
ition to that, key raw materials were
not available. All these had contri-
buted to the non-fulfilment of the
target fixed. There would be scope
for improvement. 1 had discussed
this with the officials concerned and 1
hope early steps would be taken to
improve matters.

Shri Daji: May I know whether the
expansion programme is going on, as
scheduled? 1If so, will the estimates
be kept up or they are likely to go
up?

Shri C. Subramaniam: That is my
expectation.

Mr. Speaker: Shri Basappa.
Shri Hem Barua: May I know .

Mr. Speaker: 1 will give him an
opportunity, but not in between.

Shri Basappa: It is found that
nearly Rs, 75 lakhs have been paid to
the consultants, Is there any proposal
to pay more to them?

Shri C, Subramaniam: If the hon.
Member looks into the agreement, he
will find that we have to pay on the
whole £400,000. So, a little more
has got to be paid. I do not have the
exact figures.

Shri Hem Barua: Besides being
dissatisfied with the indiscipline of
the labour force there may I know
whether the hon. Minister was dis-
satisfied with the irresponsibility of
the management and the administra-
tion also?

Shri C. Subramaniam: It is rather a
very embarrassing question. I cannot
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be dissatisfied with everything there.
There is considerable scope for
improvement in every sector and in
every section there and I am hoping
that it will be possible to make
those improvements.

Shri Nambiar: T fin] from the state-
ment given herc that the amount has
been increa=+d from Rs. 35.25 crores
to Rs, 40 crores. May I know whe-
ther accordingly the fees to be given
to the technical consultants have also
been increased or whether the fees
will remain static?

Shri C, Subramaniam: I do not
think the Consultants’ fees have been
increased on account of this.

Rourkely Steel Plant

*1360. Shi Maheswar Naik: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

{a) whether an official delegation
of Government consisting of the Sec-
retary of Steel Department and the
Chief Engineer, Rourkela, visited
Bonn for discussion with the West
German Economics Ministry; ang

(b} if so, the purpose and result of
visit?

The Minister of Steel and Heavy
Industries (Shri C, Subramaniam):
(a) Yes, Sir.

(b) To discuss with the West Ger-
man Government the measures neces-
sary for bringing the Rourkela Steel
Plant into full production in the light
of the advice given by the German
experts who hag visited Rourkela as
part of the Delegation led by Mr.
Solveen of the German Economic Mi-
nistry. By and large, there was
agreement on the measures to be
taken although details of these mea-
sures and the estimates of cost have
to be worked out further.

Shri Maheswar Naik: May I know
whether this visit has got anything to
do with the dispute between the Gov-
ernment of India and the West Ger-
man Government so far as the ex-
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pansion programme of Rourkela is
concerned?

Shri C. Subramaniam: I do not
think there is any dispute between
the West German Government and
the Government of India with regard
to expansion.

Shri Maheswar Naik: May I know
whether this visit has becn able to
solve the question as to the {future
expansion programme of Rourkela
and, if so, in what way?

Shri C. Subramaniam: Yes, Sir; that
matter also wags discussed,

Shri Daji: 1s it true that the West
German Government has now intimat-
ed to the Government of India that
the expansion programme can be
taken in hand only after the Rourkela
plant reaches its rated capacity and
therefore it is likely to be delayed?

Mr. Speaker: There s another

quesiion on that.

Shri Daji: It is related to this. Shri
Wanchoo went there........

Mr. Speaker: There is definitely an-
other question on that.

Shri Vidya Charan Shukla: What is
the estimated cost of repairs as re-
ported by the Secretary of the Steel
Ministry to repair the damages caused
to the steel plant because oi the mal-
functioning?

Shri C. Subramaniam: On the whole
it is expected that it would cost us
about Rs, 6 crores, but all this does
not go in for repairs or for setting
right the damages. Three-fourths of
this amount would go for building up
of spare parts and wages of technical
personnel who will be coming over
to work in Rourkela and only about
Rs. 1 crore and odd will be required
for the purpose of repairs elc.

Shri Shivaji Rao S. Deshmukh: May
I know whether it is a fact that a
consortium of West German firms on
the lines of Durgapur is planned in
respect of the Rourkela project also?
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Shri C, Subramaniam: The cxpan-
sion programme is under discussion
now and, therefore, no positive step
has been taken.

Shri Hem Barua: May I know whe-
ther it is a fact as is reported, that
the hon. Minister told the West Ger-
man firms that instead of finding fault
with one another we should go about
setting the plant right? 1 quote verba.
tim as reported in the papers, If so,
what are the reasons for this mutual
recrimination?

Shri C. Subramaniam: I wanted to
avoid mutual recrimination end just
wanted to find out as to what is wrong
=0 as to set things right. The approach
has been made in that attitude and I
am glad to find that agreement also
has been reached as to what all has
to be done in Rourkela.

Shri Vidya Charan Shukla: May I
know if any efforts have been made
to find out whether Messrs. Demag
and Krupp, the Consultants of the
Firm, had any responsibility for this
mal-functioning and bad management
during the construction period of the
steel plant and, if so, whether any
penalty has been demanded of them?

Shri C, Subramaniam: I would re-
quest the hon, Member to wait till I
am able to place the Solveen Report
for the consideration of this House.
Then perhaps it may be possible to
come to a correct conclusion .

Reduction in Excise Duty on Fuel Oil

*1361. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether the Industries Minister
of Assam during his recent visit to
New Delhi urged upon the Central
Government to reduce substantially
the exvise duty on fuel oil, to enable
the Assam Government to utilise the
fuel oil produced at Nunmati for its
power programme; and

(b) if so, Government's decision
thereon?
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The Deputy Minister in the Ministry
of Finance (Shri B, R. Bhagat): (a)
and (b). A letter on the subject had
been received by the Finance Minister
from the Industries Minister, Assam.
In reply he has been informed that
his suggestion could not be accepted.

Mr. Speaker: Next question.
Shri P. C. Borooah rose—

Mr. Speaker: [ have called the next
question ] looked to him twice . He
did not rise.

Natural Gas from Pakistan

+
(Shri D .C. Sharma:
J Shri Raghunath Singh:
“1362 3 Shr Maheswar Naik:
| Shri P. C. Borooah:

Wil Ithe Minister of Mines and Fuel
be pleased to refer to the reply given
to Starred Question No. 309 on the
27th November, 1861 and state:

(a) whether it is a fact that two
months ago Pakislan replied to the
enquiries regarding the sale of natural
gas to India;

(b) if so, whether any reply  has
bren sent to Pakistan; and

(c) the nature therefor?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) to (c). A
comrmunication has been received from
the Government of Pakistan  which
covers some of the points on  which
information was sought from that
Government.  This matter is being
examined . No reply has been sent to
the Government of Pakistan so far.

Shrj D. C, Sharma: May I know on
what points information was sought
from the Pakistan Govermment?

Shri K. D. Malaviya: The informa-
tion sought was on the following
points:

Firstly, the quantity of gas that they
could supply.

Secondly. the pressure at which such
gas would be supplied at the Indo-
Pakistan border.
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Thirdly, the time that would be
taken to construct the various gas
supply facilities,

And. fourthly, the price at which
such gas would be supplied on the
basis of demands varying between 50,
100, 150 and 200 million cubic feet
per day for periods of 15, 20 and 25
yoears,

Shri D. C. Sharma: May I know
what necessitates the India Govern-
ment to go in for supplies of this natu-
ral gas from Pakistan and whether
our own natural gas resources are not
going to be sufficient in the next one
or two years?

Shri K. D. Malaviya: Nol it is no,
likely that we will get this gquantity
of gas in our own country in the next
one or two years. Quite close to the
horders there is plenty of natural gas
available, and the Govenrment of
India naturally were anxious to find
out from the Government of Pakistan
whether they could consider it feasible
to supply the gas on suitable terms.

Shri P, R. Patel: May [ know how
much quantity of gas we are intending
to buy from Pukistan and further,
when we are having gas at Ankleshwar
and we have still gas at Cambay, why
we inlend to buy gas from Pakistan?

Shri K. D. Malaviya: Gas must have
a range so far as its consumption is
concerned.  Ankleshwar and Cambay
gas are going to be utilised in the
neighbourhood. They cannot be brough
to Rajasthan or Delhi or Punjab for
exploitation. The idea is lo negotiate
with the Pakistan Government to find
oul if it is feasible and desriable to
purchase gas at the borders in order
to use it as fuel and otherwise in Pun-
jab Rajasthan and other suitable
places.

Shri Maheswar Naik: May I know
whether the Government of India
do not propose to explore ways and
means to utilise the gas which is
available at Ankleshwar before we
enter into nagotiations with Pakistan
about the purchase or the import of
gas from Pakistan?
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Shri K. D. Malaviya: I have already
.answered this question. We are going
to utilise all the gas that we are
going to get in Ankleshwar and Cam-
‘bay. We shall still require addition-
&l gas for utilisation in other parts of
the country.

Shri P. C. Borooah: May I know
what success has been achieved in the
exploration of the natural gas in the
Indian areas adjoining Pakistan?

Mr., Speaker: That is a different
thing—what success has been achiev-
ed on our side of the border near
Pakistan where this gas is available.

Shri K. D, Malaviya: We are al-
ready making efforts to discover more
gas over and above what we have
found in Ankleshwar and Cambay—
it is not in very great quantity—and
we are also searching for gas else-
where, So serious efforts are being
made o discover more gas,

Shri 8. N. Chaturvedi: Is the gas
intended to be utilised for industrial
purposes and, if so, is it desirable to
have this gas from Pakistan?

Shri K. D. Malaviya: [ personally
do not see any harm if we can get
the gas from Pakistan on ferms
which are acceptable to us.

Shri P. K. Deo: The hon. Minister
replied that Sui gas from Pakistan
would be utilised in Rajasthan and
Punjab. May I know if any attempt
has ‘been made to investigate our gas
potential in Jaisalmer and what ac-
tion has been taken?

Shri K. D, Malaviya: I have ans-
wered this gquestion generally, We
are making all efforts to discover
more gas.

Shri Hem Barua: May I know whe-
ther any assurance is sought from
Pakistan so that because of our
strained political relations with that
country and because of development
of industries in Pakistan, the supply
might not be stopped all of a *udden?
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Shri K. D. Malaviya: All these ques-
tions, naturally, are considercd at the
time of the negotiations. They will
all be taken into consideration

Shri K. C. Pant: Has the Govern-
ment examined the feasibility of
pumping Jwalamukhi gas to Rajas-
than?

Shri K. D. Malaviya: Unfurtunate-
ly, adequate quantity has not been
found in Jwalamukhi.

Search of premises of New Central
Jute Mills Company

+
{ Shri Daji:
*1363. 5 Shri 5. M. Banerjee:
Will the Minister of Home Affairs
bc pleased to state:

(a) whether Special Police Estab-
lishment has searched the premises
of New Central Jute Mills Company;

(b) if so, the reasons therefor;

{¢y how many times these have
been searched;

(d) whether some documents have
been recovered; and

(e if so, what are those docu-
menis?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes.

(b) The =earch was made in the
course of investigation of an alleged
offence of criminal breach of trust of
the funds of the New Central Jute
Mills by persons connected with its
management.,

(c) Once, but the search continued
for 3 days.

(d) Yes.

(e) Vouchers, Account Books re-
lating to the transactions which are
the subject matter of the investiga-
tion,
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Shri Daji: What is the present stage
of investigation and when was the
search made?

Shri Datar: Investigation is pro-
ceeding since the time the search was
held about the middle of March 1962.

Shri Daji: May I know who are
the persons involved and what is the
cause of this long delay?

Shri Datar: There is no delay in
this case. Investigation has been
proceeding. A number of documenis
have been recovered and they are
being scanned.

Shri Nambiar: May I know whe-
ther a prima facie case has been es-
tablished for a good prosecution
against those involved?

Mr., Speaker: Let the inguiry be
over. Shri Ansar Harvani:

Shri Ansar Harvani: May I know if
the police searched only the premises
of Central Jute Mills or any allied
institution also with which the pro-
prietors of this company are allied?

Shri Datar: Yes. There is one al-
lied institution—company which is
known as Messrs Sahu Jain Ltd. They
are the managing directors of this.

Shri Daji: May I know what is the
amount involved?

Shri Datar: I am not in a position
to tell this.

Pipeline to transport Coal

*1364. Shri P. K. Deo: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether construction of a pipe-
line is to be taken up to transport
coal;

(b) if so, from
which place;

which place to

(c) the estimated cost of construc-
tion; and

(d) when it will be completed?
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The Minister of Mines and Fuel
(Shri K, D. Malaviya): (a) to (d).
The proposal of transmitting coal
through pipelines and supplying it to
power houses is in a preliminary
stage and the details ete. of the
scheme are yet to be worked out.

Shri P. K. Deo: May I know at
what radius this coal will be supplied
by pipe line?

Shri K. D, Malaviya: We are ad-
vised by the experts that the range
of {ransportation of coal by such
method varies between 30 to 50 miles
and not more,

Shri P, K. Deo: May I know when
this project is 1o be taken uap and
when it is likely to be completed?

Shri K. D, Malaviya: All these
quesiion are under considera‘ion

Shri K. C, Pant: Is it not a fact that
in order to transport coal bv pipe
ling, it has first to be converted intoe
slurry and if so, what is the extra
cost involved in drying out {ae slur-
ry al the receiving end before it can
be put to use?

Shri K. D. Malaviya: The hon.
Member is right that coal can be
transported only through slurry and
that is why it cannot be trinsported
at greater distances than 49 ‘o 50
miles, Further, there are difficulties
of utilisation of this coal except in
a certain limited way. For instance,
power houses are the best places
where this coal slurry can be utilised.

IAT WM & " A 9 fawE

Lb]

+
fq'l' Ho Wo EEWT :
J&ﬁ LAt | qnEg
*g3gy ®i §o WUFEA A :
o W T
FyT g-eTd WAT TZ AT A FAT
g &

(%) SHT 93 & AT AT /AL,
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faaerg, wqteT, ITT AT & fawE
9 A gHaftT nAAr 7 g fwad
g ufr &« @17 arsy & ; "%

(=) #=d Fraar & 987 &7 &
T & & 6T W 7

nZ-FE wAAE ® OS-AAC (s
@A) (F) 35 FUT T

(&) 98%3-%3 T4T 2R&3-%3
F1 #afqy § 397 qus fedrsq & Fai-
faa w7a & A7 wrea " g
uT AF TART A TE FIATHAT A &1
fagzor a3 4127 07 W f3y oag
& 1 [geasraa & var man fwd Hew
LT—186-62]

Some hon. Members: In English

also.

Shri Datar: (a) Rs. 28 crores,

(b) Two statemenis indicating the
scnemes so far approved by the Gov-
ernment of India for implementation
in the Utltar-khand Division during
1961-62 and 1962-63 arc placed on the
Table of the House.

Shri P. C. Borooah: May 1 know
what{ progress has so far been achiev-
cd in the implementation of ‘these
schemes?

Shri Datar: They are going for
about a wyear or more, and they are
under the direct responsibility of the
Chief Minister who works through
the Chief Secretary.

oft WET TAT : ATATT, W FATAC
a0 fF 2= F4O7 wIA0 AHT FIHAT F
fad var wai & | wfwg a2 2 & fag
¥ ¢ #3033y A AT g 3T
& AT ¢ & 18 4 o A BIT F7 s
®r AT & F F=Ar TgAr § s g
&9 5740 371 TAT w0 ¥, I oew
ST SIMET T TG AT AT @F A
fwar @r =@ ?
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Shri Datar: These were the prepa-
ratory years in which the personnel,
the material etc. had to be collected.
That was the reason why only a
small amount was spent during this
period.

Wi Wo Fo AEWAT : IEXET
fedqiom 1 z7 QiwaATei & Fa7 I
STAT 7 faaat g413 ¥ ot 1 Fretar
g7
Shri Datar: Yes, there is scope for
generation of electricity,

Shri K. C. Pant: Is there any pro-
posal to treat the hill districls conti-
guous to the borders districts on a

par with the border districts in the
matter of developmental activilies?

Shri Datar: So far as, the areas
that are not included in the Utlar-
khand division are concerned, they
are the normal responsibility of the
State Governmeni, and I am confi-
dent that they will give due atten-
tion to them,

Shri D, C. Sharma: There are bor-
der areas in so many Stales of Iudia,
May I know whether similar  plans
have been made for those  border
arcas also, or whether the plan has
been made only for the border arcas
in UP.?

Shri Datar: As the position was
made clear in the course of the de-
bate on the Home Ministry's De-
mands, there are similar demarcated
Forder areas in Himachal Pradesh,
Punjab and Kashmir also.

st o ®o 3q | FITHZ F GAT TAAT
& f Ta8 0% 9 F1 goad 47 o
sraEqi 3| G A Awar g fg 7
aiw 79 &30 7 qrq1, 747 frsaa 77

WA Wadq : AT AT IAT
agr
Shri Krishnapal Singh: What is the
development that is intended? How
is this money going to be spent?
What are the details? What schemes
have been drawn up?
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Mr, Speaker: It is not possible to
go into those details at this moment.

Shri Nambiar: From the statement
1 find that certain degree colleges and
technical cenires are going to be
opened. May | know whether these
will be opened during the current
year, that is, when the colleges are
cpened next month?

Shri Datar: The colleges will be
vpened during the current year, as
the new vear for them starts.

International Indian Ocean Expedition

+

~ Shri D, C. Sharma:

Shri Bhagwat Jaa Azad:
Shri Maheswar Naik:
Shri Bhakt Darshan:

Shri P. K. Deo:

Shrimati Shashank Manja
Shri Kohor:

Shri P. C. Borooah:

Shri Ram Harkh Yadav:

“1367.

et — -

L

Will the Minister of Scientific Re-
search & Cultural Affairs be plcased
to state:

{a) whether a programme of
India's participation in the Interna-
tional  Indiag Ocecan  Expedilion,
which is the first systematic attempt
to study the Ocean, has been finalis-
ed by Government; and

(b) if so, the details of the pro-
gramme chalked out and the steps
taken to implement the same?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Not yet, but the
Indian National Committee on Ocean-
ic Research has drawn up g pro-
gramme of intensive investigations on
the continental shelf and superjacent
waters in the problems of maritime
meteorology, physical and chemical
oceanography, marine biology, marine
geology and geophysics. There are
also proposals for setting up an Inter-
national Meteorological Centre at
Bombay with assistance from T1I.N.
Special Fund and an Indian Ocean
Biological Centre at Cochin with
Unesco assistance. The Director for
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the Indian Programme of the Inter-
national Indian Expedition has been
uppointed and sixteen Research Fel-
lowships instituted.

Shri D. C. Sharma: May I know
which other countries are participat-
ing in this venture?

Shri Humayun Kabir: There iz a
:arge number of countries, namely
Australia, France, Indonesia, Israel,
Juyan, Norway, the Malagasy Repub-
national Indian Expedition has Seen
lic, Portugal, (Mozambcque) Pakis-
tan, South Africa, the United King-
dom, the USA. the USSR, Zanzibar,
and West Germany,

Shri D, C. Sharma: On what basis
wi'l the cxpenditure on this preject
be met by India and the other eoun-
Lores?

Shri Humayun Kabir: Each country
Ras ils own programme. We shall be
concerned with the Indian part of the
expedition, and for that, we  shall
meet the expenses, which will be dis-
tributed amongst the different Minis-
fries according to an agreed formula.

Shri Maheswar Naik: What is the
ivtal estimated cost of this expedi-
tion?

Shri Humayun Kabir: It is very
difficult to say what the total cost
will be. For the time being, the
foreign exchange requirements for
India will be about Rs. 7,21,000. As
for the rest, it is difficult to work
oul expenses because they form
part of the programmes of the
Ministries.

ot wag asiw @ A, F 72 J1AAT
areat g & a7 ot fgg memmine &
weqad fHar a1 21 & 29 & Fid T

# w71 oy g w7 (faer g g |
FIur 7
Shri Humayun Kabir: In a scnse,
the programme began in 1960 in a
preliminary way. But the major part
of the programme will be between
1962—64.
Shri P. K. Deo: There is one small
naval establishment at Dehra Dun
which is taking up this kind of
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oceanographic survey of the Indian
Ocean and preparing maps. May 1
know if there is any co-ordination
between that establishment and this

one proposed?

Shri Humayun Kabir: The Defence
Ministry is co-operating with us in
“urious ways. If there is an estab-
lishment of the Defence Ministry at
Dehra Dun, obviously it is included.

Shri P. C. Borooah: How many In-
dian ships, if any, will be taking part
in the programme?

Shri Hemavun Kabir: The Indian
chips ear-marked till now are: INS
Kistna. which is a frigate of the In-
dian Navy, Jurung  of  the Indo-
Nurwegian TProject, Kerala, a fisher-
ies vessel called Bangada  and  the
Kerala University  Research  vessel
called Conch,

Shri Hari Vishnu Kamath: The
Minister has been pleased to give the
names of the countries which will
participate in this project. With so
many countries including the USSR
and the USA participating in this
project, is there any apprehension or
possibility of the waters of the In-
dian Ocean being contaminated by
the cold war?

Mr. Speaker: Shri S. C. Samania.

Shri Hari Vishnu Kamath: No ans-
wer to my question?

Mr, Speaker: No.

Shri Humayun Kabir: My hon.
friend is so prophylactic that we do
not have any such fears,

. Shri §. C. Samanta: The hon. Min-
ister has said that for oceanographic
studies, a meteorological centre will
be set up at Bombay. May I know
whether the meteorological centre of
the Transport and Communications
Ministry which is there at present
will be utilised?

Shri Humayun Kabir: They are co-
operating fully in the programme.
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Watch Smuggling

*1368. Shri Ram Ratan \Gupia
Will the Minister of Finance be pleas-
ed to state:

(a) whether the enquiries into the
watch smuggling racket involving
foreign nationals have been complet-
ed; and

(b) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Finance (Shri B, R. Bhagat):

{ay and (b). Government has no
information aboui a smuggling racket
involving fereign nationals,

Shri Ram Ratan Gupta: Has any
prosecution heen launched so far or

nnt?

Mr. Speaker: They have no infor-
mation about a smuggling racket. He
wants to know if there is any indi-
vidual case of prosecution.

Shri B, R. Bh.igal: This was a gene-
ral question. But there has been
over the past years quilte a number
of cases in which we have seized
watches. In these cases, we have not
only seized the watches but have
prosecuted the people concerned. If
the hon. Member wants to know
about any specific case, he may table
a separate question, and I will reply.

Shri Ram Ratan Gupta: A smuggl-
ing racket was discovered at Palam
Airport in which, according to my
information, some of the staff mem-
bers of the Chilean Embassy were in-
volved. I am referring to that.

Shri B. R. Bhagat: He should table
a specific question about any particu-
lar case and I shall answer it.

Shri D, N. Tiwary: Towards the
end of the Second Lok Sabha, in
reply to a question it was stated by
Government in this House that ithey
are aware that smuggling of watches
is going on. Now the Minister says
that Government are not aware of
any such smuggling. How are the
two statements reconciled?
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Shri B. R. Bhagat: The two state-
ments are not contradictory. This
question refers to a smuggling racket
involving foreign nationals. We are
not aware of anv smuggling racket
involving foreign nationals in a gene-
ral way., Buit when we come across
any such cases involving smuggling
of watches, there are some foreign
nationals also involved. From that
we cannot draw the conclusion that
the Government has full particulars
about any smuggling racket involv-
ing foreign nationals.

Shri Nambiar: 1 will put it like
this. May I know whether there was
a cvoncrete case of watch smuggling
by a particular section of the foreign
Embassy in Palam airport, whether it
was caught, and whether the Gov-
ernment are aware of it?

Shri B. R. Bhagai: I want separate
notice of that question.

Shri Jashvant Mehta: May I know
hoy many such rackets have been
traced during the last one year?

Mr. Speaker: He is not awarce of
any.

Shr Nambiar: The racket mav not
be there, but this is a specific case
which Government must know.

Mr, Speaker: If he says he has nn
information at the momeni, can we
force him?

Shri Nambiar: But the facts must
be known to Government,

Mr. Speaker: Shri Patel:

Shri P. R. Patel: T want to know
whether any foreigners were involved
in any smuggling of watches in this
year—I {ialk of this vear only--and
whether anybody was arrested,

Shri B. R. Bhagat: I want notice of
that question.

Application of the Constitution to
Jammu and Kashmir

*1369. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs be
pleased to state:

JUNE 8, 1962

Oral Answers 9662

(a) whether Government propose
to amend the Constitution by repeal-
ing Article 370, with a view to ap-
plying the Constitution in toto to the
State of Jammu and Kashmir, so as
to put it on par with other States of
the Indian Union; and

(b) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The question will be con-
sidered at the appropriate time.

Shri Hari Vishnu Kamath: In view
of the fact that according to the Con-
stitution, this article 370 is a tempor-
ary and transitional provision, is it
going to be indefinitely temporary
snd transitional, or has the Govern-
ment sel a date for its abrogation or
is vonsidering or thinking of setting a
date for its abrogation?

Shri Datar: No such date has been
fixed, but may I point out to the hen,
Member that after 1950 on four or
five ocrvasions changes or modifiva-
tions have been made so far a: the
relations with Jammu and Kashmir
State are concerned, and the Presi-
dent has, with the concurrence of the
State Government, issued orders in
that respect.

Shri Hari Vishnu Kamath: Exact'y,
Sir. Clause 3 of article 370 of the
Constilution says that the President
may by public notification declare
that this article shall cease to be
operative cte., provided the recom-
mendation in this regard, and if it
Jammu and Kashmir has been obtain-
ed. May I know whether the Jammu
and Kashmir State Assembly lhas
suo motu, made any specific Tecom-
mendation in this regard, and if
it has not donc so, does the Guvern-
ment propose to consult the State As-
sembly with regard to this, whether
the abrogation or modification of this
provision can be made in the very
near future?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): The Jammu
and Kashmir Government have not
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made a general reference at all. There
was a guestion only four or five days
ago relating to the need to have
direct elections in respect of which
the Prime Minister of Jammu and
Kashmir made a statement on tie
floor of the Assembly. We have told
the House that till now we have not
received a formal reference from +he
State Government. Therefore, unless
the concurrence of the State Govern-
ment is obtained, it would be difficult
to deal with article 370 so far as the
modifications that the hon. Memter
desires are concerned.

Shri Nath Pai: The extension of the
full Constitution of India to Jammu
and Kashmir was withheld because
of the peculiar conditions prevailing
there, and we were told that this was
to be of a temporary nature. Recent-
ly we have told the Security Council,
and 1 think wvery rightly, that condi-
tions have materially changed and
therefore the promise of plebiscite does
not arise. In view of the fact that
the Government itself has told the
world that conditions have materially
changed in Kashmir, does it not apply
with regard to the promise {o exiend
the full provisions of the Constitution
also?

Shri Lal Bahadur Shastri: The hon.
Member perhaps knows what progre:s
we have made in this regard, especial-
ly since 1950. In the wvears 1958 to
1960 many provisions of the Con-
stitution have been applied to Jammu
and Kashmir, especially in regard to
the Indian Administrative Service, the
functions of the Comptroller and
Auditor-General, in regard to the
Census  as also in regard to  the
Supreme Court. They can give special
leave to appeal from the decisions of
the High Court of Jammu and Kash-
mir. And several other provisions
have been made applicable. I do not
want to go into them. As my hon.
friend has just now said—about
direct elections being held for Parlia-
ment from that State—in regard to

958 (ai) LSD—2.
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that, I have myself written to Bakshi
Ghulam Muhammad suggesting to him
that in the light of his statement
1 hope he will be writing to us
officially so that we might go in
for the amendment of the Constitu-
tion. In these matters we are constant-
ly in touch and in consultation with
the State Government. We are Iin
entire agreement with the wishes of
the hon. Member, but I hope Wwe
should not try to precipitate matters
and we have tp do it in concurrence
with the State Govermment,

Shri Tyagi: Does the restriction
pertaining to the purchase of property
and building residential houses still,
stand? As far as I remember, there
is some provision whereby
while Kashmiris can go to the rest of
India and build houses and buy pro-
perties the non-Kashmiris cannot go
to Kashmir and build their houses and
buy properties. 1 want to know whe-
ther that restriction still stands, or,
whether the Government propose to
remove it now.

The Prime Minister and Minister of
External Affairs and Minlster of Atlo-
mic Energy (Shri Jawaharlal Nehru):
I believe it stands with out approval.
Of course, it sounds odd that in a part
of India Indians should not be allow-
ed to take property, but this inheri-
tance from the past was thoroughly
justified. If this had not been so, the
whole of the land in Kashmir would
have been bought up at relatively
cheap terms by the foreigners, the
English people and others—because it
is a very desirable place—or by a few
rich people from Calcutta and Bombay,
and the Kashmiris would practically
have np place left in Kashmir itself.
Therefore, one of the Maharajas made
it a rule that nobody from outside can
do it. That does not apply to the
same extent now, but to some extent
it does. And it would become a play-
ground for a number of rich people
from outside who will buy up or
build chateaux and such like things,
and the opportunity for the growth of
Kashmir, to the people of Kashmir,
would be limited.
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af faeeht | wreeha 4 A favy €
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*g390. WY WA THA : FAT @A
wYT d9 WA 72 FATH HT FI F4GI F
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¥ 3% w7 § 43 ] fafr &7 qE-
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(=) 7ar 7z +fr 7= ¢ f& =%
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weAT F3F far # A

(w) =fz gt Fr g7 & F20 FTITW
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®A w97 g9 | IOEE
(sf gord|)  (F) ST AE

(&) =¥ (). 7dfeer Aue
qifersr 7 gfoegs graa w47 F1 ¢
ar 3 afaq @aa [ fEfemn 2o eq@l
(Service Station /Filling Station Sites)
# faga (Allotment) & A7 wraem
& oY | FEE IF gEAET F7 g
¥ fod agna g& weg cardra g
I7 wqrAT § & &4y o1 wam wr, fa7 &
fag a5-faset amearfasr 7 fra=edt
A T A7, FANEA 747 Fwar ) sedE
AT & a3 H ooy eqEt v fag
araTierEr g dar fH7 a7 geaEt 97
wegAT g fa=r fwar 9 wr 8

I shall also give the
English.

(a) No, Sir.

{b) and (c). New Delhi Municipal
Committee had approached the Indian
0il Company Ltd. for allotment of 2
or 3 Service station/Filling station
sites. While the Company agreed to
progress the proposals, the Local
Administration did not approve any of
the sites in which the New Delhi
Municipal Committee had indicated
their interest. The Committee's pro-

answer in
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posal for some alternative gites is
being considered by the Company.

ot weg qEA s, 9fF 97 W
FT FEAT MR AT A1 AT § A1
faeelt #Y Tt oft & weg g
& wrAa §, A1 F0 AT AR T A
€T § 5 79 $rOa A, 9% 5 8
aF, foedt wronfasr ar o T
&1 AT carad-awaa qeqrai w1 gy faar
ord ¢

oY gweEE | § AT qEET T
qATA qAA AL AHT E

s WFF WA WA, ¥ wAA
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ararfes, a7 gfega argw w0
F1 F1E AL qMZ F AT § gEHA AT
Trfea, st f& gfagoms g

Shri Basappa; In view of the fact

that the grant of monopoly for the
sale of this oil would hamper the

trde, may I know whether other par-
ties other than the New Delhi Munici-
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pal Committee have applied, whether
any commission ig intended to be paid
and if so what is the commission?

Shri K. D. Malaviya: I do not pos-
sess all that information with me or
‘the background in which the Indian
Oil Company are negotiating for the
installation of service stations. I know
several hundred applications are pend-
ing before the Indian Oil Company for
finalisation and selection.

o wax gFw s, AT AA
AR EE A A fFmags T
Few fedt fag og, 7 fagraa: @i
aF &1 9% e v FH AR
t geqry w7 fag 99, 7 fv wEae
Famafaat w1 G|t 3w oA &7
7% fafg fear mar 2 WY Sw a7
sraer of FRgr o TR &

wft ¥o o Wiadyw : A1 B, A7
qg & #81 & 5 AavhE g4 faww A
@gra g fe awerfasr S|y gean
® g AT FEe w5 ow@m gur
faar a7 |
Shri P. Venkatasubbalah: May I
know whether it is proposed to give
it to co-operatives for the distribution

of this oil, as is being done in the
other States, by the Indian 0il Com-

pany?

Shri K. D. Malaviya: Yes, Sir.

Revaluation of German Currency

..}..
szm S Shri Sivamurthj Swamy:
1\ Shri Yajnik:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether West Germany has

‘decided to revaluate their currency
from the ..th March, 1961;

{b) if so, how much loss this deci-
‘sion causeg to India in the construc-
tion of Rourkela Steel Plant with
German collaboration;

(c) how much per rupee according
to the revaluation; and
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(d) what steps Government propose
to influence West Germany for the
payment on the old exchange rate of
Deutsch Mark in the meanwhile?

The Minister of Steel ang Heavy
Industries (Shri C. Subramaniam):
(a) to (c). Yes Sir. On 6th March,
1961 the German Deutsch Mark was
revalued. As a result payments to
Germany in terms of Rupees will cost
about 5 per cent more from that date,
So far as Rourkela is concerned, most
of the plant and equipment had already
been received and paid for by that
date by Hindustan Steel Ltd. The
effffect of the revaluation on the
remaining amount to be paid is esti-
mated at about Rs. 8 million.

(d) None.

Shri Sivamurthi Swamy: May .I
know whether in the agreement there
was any mention that in the case of
revaluation of the exchange, the old
exchange will be continued?

Shri C. Subramaniam: No, Sir,

Shri Sjvamurthi Swamy: Mav I know
what rate of interest is charged for
this?

Shri C. Subramaniam: I would like
to have notice.

Shri Nambiar: May 1 know whe-
ther there was any provision in the
agreement that if there is revaluation,
we have to pay more accordingly?

Shri C. Subramaniam: The revalua-
tion has got to be accepted. That is
the international convention and that
is confirmed by my esteemed col-
league, who is an expert in these
matters,

Shri Nambiar: In view of the fact
that we have to pay more because of
this and in view of the shortage of
foreign exchange, may 1 know whe-
ther we have made any represen-
tation to the German Government
not to increase our contribution on
that account?

Shri C. Subramaniam: In these
matters, there are certain international
conventions which bind us aiso. ‘There-
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fore there is no question of anything
being done, which is out of the way.

Shri Heda. May I know  whether
the Government sensed that this reva-
luation was in the air and it would
come sometime or other?

Shri C. Subramaniam: These changes
are made suddenly, without notice. 1
do not think any precautionary mea-
sure could have been taken.

Nunmati-Barauni Pipeline

*1373. Shri D. C. Sharma: Will the
Minister of Mines ang Fuel be pleased
to state:

(a) the details of the progress made
in the work on the Nunmati Barauni
pipeline; and

(b} the amount spent so far on the
same?

The Minister of Mines and Fu-l
(Shri K. D. Malaviya): (a) The entire
length (about 464 milesy of the right
of way has begn cleared and all pipe
stringing and welding completed. 117
road crossings and 32 rail borings, 3
suspended crossings, 25 submerpged
crossings and 18 rai] bridge river cros-
sings have been completed. 70 per cent.
of the work on 4 Pumping Stations has
been completed. Possession has been
taken of the site requlred for domes-
tic accommodation for slaff.

(b) A sum of Rs. 1,721 lakhs has
been spent so far on the construction
of Nunmati-Barauni section of the

pipeline.

Shri D. C. Sharma: In view of the
good progress that has been made so
far, may I know when the 700 mile
pipeline will be completed?

Shri K. D. Malaviya: The entire pipe-
line was scheduled to be completed by
the end of 1962. But accovding to the
latest information available to  us
from the Oil India Ltd., there might
be a delay of four months.

Shri D. C. Sharma; May I know
what loss in terms of money this de-
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lay will cause so far as the Indian Oil
Company is concerned?

Shri K, D, Malaviya; It is difficult
to specify any loss on account of this
delay, but if my hon. friend means by
‘loss’ the delayed start of the pipe-
line, surely there will be some reduc-
tion in the gross income.

Shri Morarka: May I know whether
hon. Minister has calculated the per-
mile cost of this pipe line; if so, how
does it compare with the cost of
pipe-iines  in other parts of the
world?

Shri K. D. Malaviya: [ have not got
those comparative figures just now,
but if my hon. friend is interested I
will pass them on to him because we
have worked out some comparative
figures.

WRITTEN ANSWERS TO QUES-
TIONS

Theatres

*1356. Shri Bhagwat Jha Agzad: Will
the Minister of Scientific  Research
and Cultural Affairs be pleased to
state:

(a) whether Government propose
to set up mew  theatres in  the
country;

(b) if so, how many such theatres
will be set up; and

(¢) the places where these are
proposed to be set up?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) and (¢). As a part of Tagore
Centenary Celebrations a National
theatre is being set up in every State
capital except Assam where it is at
Gauhati. An open.air theatre called
‘Rabindra Rangashala’, a National
theatre and an Experimental theatre
are being put up in New Delhi. 216
open air theatres have been put up
in rural areas all over the country
and more open air theatres are pro-
posed to be built in rural as well as
urban areas.
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Expansion of Rourkela Steel Plant

*1366. Shri Indrajit Gupta: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact that the
West German Government have dis-
approved of any expansion scheme for
the Rourkela Steel Works until the
present capacity of the plant is first
tully utilised;

(bY if so, whether the expansion
scheme is going to be deferred; and

(cj by when the Plant is expected
to achieve full utilisation of its exist-
ing capacity?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
{a) and (b). No, Sir. Although some
press reports on the subject have been
published, so far as Government is
aware they are not authoritative. Tt
is true, however, that the West-
German Government had expressed
some concern over the proposed ex.
pansion in the light of the inadequate
production in Rourkela so far. Mea-
sures to improve the working of
Rourkela are being devised after con-
sultation with the West-German Gov-
ernment and the team of experts
which hag visited this country.

(c) Within the next 12 months or
BO,

Hospital in Delhi Cantonment

*1372. Shri S. M. Banerjee: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that there
is no well-equipped hospital in Delhi
Cantonment to cater to the requirc.
ments of the clvil population;

(by whether it is also a fact that
the Cantonment Board undertook the
construction of a new hospital and the
same is lying in a semi-complete con-
dition;

(¢) whether the Board failed to
utilise the grant received from Gov-
ernment for building purposes and
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the same was returned in March 1961;
and

(d) what his Ministry propose to do
to look after the welfare of the civil
populaiion?

The Minister of Defence (Shri
Krishna Menon): (a) A 20 bedded
non-dieted hospital is being main.
tained by the Cantonment Board,
Delhi.

(by and (c). The construction of
the new building for the hospital was
to be financed partly by the Govern-
ment and partly by the Cantonment
Board out of their own resources. It
could not be completed due to inade-
quacy of funds with the Board. Only
the balance of Special grant-in-aid,
which could not be spent during the
financial vear, was refunded to the
Government in accordance with the
conditions attached to the grant.

(d) The Cantonment Board has now
enough funds and have taken steps
to complete the work during the
current year.

Branch Office of Accountant-General,
Gujarat

[ Shri S. M, Banerjee:
*1374. { Shri Warior:
|, Shri P. C. Borooah:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Branch Office of Accountant General,
Gujarat now in Bombay is going to
be wound up on the 2nd June, 1962;

(b} whether nearly 150 cmployees
have been asked to proceed to Ahme-
dabad,

(c) if so, the reasons for this trans-
fer of office; and

(d) whether Government of Maha-
rashtra have protested against this
transfer?
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The Deputy Minister in the Ministry

of Finance (Shrimati Tarkeshwari

Sinha): (a) and (b). Yes, Sir.

(¢) The Branch Office, with a skele-
ton staff, was kept at Bombay for
want of accommodation at Ahmeda-
bad. This Office has gradually been
shifted to Ahmedabad on the avail.
ability of accommodation there,

(d) No, Sir.
Nal Aerodrome (Rajasthan)

Will the
pleased to

2787. Shri Karni Singhji:
Minister of Defence be
state:

(a) whether there is any scheme
for construction of necessary build-
mgs for Nal Aerodrome (Rajasthan);

(b) if so, whether the details of the
Scheme will be placed on the Table
indicating therein the time by which
the scheme is likely to be implement-
ed;

(c) whether there is annual auction
of grass and berry trees in the area of
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(d) if so, the annual income there-
from from 1950 to 19617

The Minister of Defence (Shri
Krishna Menon): (a) and (b). Nal
was a military airfield and is being
developed again for the use of the
Indian Air Force. It is not in public
inierest to give further details.

(¢) and (d). There has been no
auction of grass and berry trees from
1950 to 1961. As such, no sale pro-
ceeds were realised.

Steel Re-rolling Mill in Kerala

2788. Shri M. K. Kumaran: Will
the Minister of Steel and Heavy In.
dustries be pleased to state:

(a) at what stage the proposal to
establish a steel re-rolling mill in
Kerala is; and

(b) what is the capacity of the mill?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b), The following two steel
re-rolling mills have been licensed in
Kerala under the Industries Act,

Nal Aerodrome; and 1951:—
No. Name Date of Location  Annual capacity
licence
1. A. V. Thomas & Co., Cochin . . . 2-7-60  Cochin 6,000 tONS
2. West India Steel & Co. Private Lid., Calicut 24-8-61  Calicut 15,600 (TS

Mis A. V. Thomas and Co., Cochin
are negotiating for the import of
plant and machinery from rupee-
payment countries.

M|s West India Steel Co. Private
Ltd., Calicut are making necessary
arrangements for erection of the fac-
tory and for obtaining the capital
equipment,

Monuments in Kerala

2789. Shri M. K. Kumaran: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the total number of protected
monuments in Kerala;

(b) the monument-wise amount
allotted for maintenance and repair

during the last ten years and the
actual amount spent on each separate.
ly;

(¢) whether the attention of Gov-
ernment has been drawn to the fact
that the historic Anjengo Fort in
Trivandrum Distriet is in imminent
danger of being washed away by sea-
erosion in the area; and

(d) if so, what steps have been
taken to preserve the Fort?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
EKabir): (a) Twenty three.

(b) The honourable member’s atten—
tion is drawn to the reports of the
Department of Archaeology which are
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available in the Library of Parlia-

ment.

(c) According to available informa-
tion, there is no such damage.

(d) Does not arise.

Recommendations of Pay Commission
in Manipur

2790. Shri Rishang Keishing: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the recommendations of
the Second Pay Commission have
been enforced in Manipur;

(b) if so, since when they have
been enforced;

(c) how far the employees in
classes I, II, III and IV have been
benefited,

(d) if not yet enforced at all or in
full, the reasons therefor; and

(e) when they will be enforced?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
{a) to (e). A statement ex-
plaining the position js attached. [See
Appendix IV, annexure No. 1].

Mountaineering School at Manali

2791. Shri Hem Raj: Will the Min-
ister of Education be pleased to state:

(a) whether Punjab Government
have approached the Central Gov-
ernment for grant of aid to the Moun-
taineering School at Manali; and

(b) if so, the result thereof?

The Minister of Education (Dr.K.L.
Shrimali): (a) No, Sir.

(b) Does not arise,

Retrenchment of Government Em-
ployees

2792. Shri Manabendra Shah: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) how many people have been re-
wrenched in 1263 under Rule 5 of #he

Central Civil Services
Service) Rules, 1949; and

(Temporary

(b) what was the formula followed
in deciding as to who should be
retrenched under the said rules?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a)
Information is not readily available,

(b) Generally, where retrenchment
is due to reduction in establishment,
the instructions for retrenchment
issued by the Ministry of Home
Affairs have to be followed. A copy
of the instructions is laid on the
Table. [See Appendix IV, annexure
No. 2]. The services of employees
can also be terminated under Rule 5
of the Central Civil Services (Tempo-
rary Service) Rules, 1949, at the dis-
cretion of the appointing authority.

Historic Beach of Cuddalore

2793. Shri Ramabadran: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether there is any proposal
to improve the ancient historic beach
of Cuddalore; and

(b) if so, what steps have been
taken in the matter?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No, Sir.

(b) Does not arise.

Investment in Small Savings Scheme

2794, Shri Shree Narayan Das: Will
the Minister of Finance be pleased to
state:

(a) whether the gquestion of giving
higher rates of interest by Govern-
ment to encourage investment in
Small Savings Schemes has been con-
sidered; and

{b) if so, with what result?

The Minister of Finance (Shri
Morarjli Desai): (a) Interest rates on
various Small Savings Schemes are
kept under constant review in consul-
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tation with the Reserve Bank and in
the context of the general interest
rate structure of gilt-edged market.

(b) No decsion has yet been taken
to revise the existing rates.
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Iron Ore Deposits in West Bengal

5796 [ Shri Subodh Hansda:
" Shri S_ C. Samanta:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that the
Geological Survey of India has located
deposits of Iron ore in the District of
Midnapur, West Bengal;

(b) if so0, in which part of Midna-
pur Distriet;
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(c) whether extensive survey has
been undertaken to find out the quan-
tum of deposits; and

(d) whether it has got its commer-
cial importance?

The Deputy Minister in the Ministry
of Mines and Fuel (Shri Hajarnavis):
ta) and (b). lron ore occurrences have
been located at Sarisabasa, Jarma,
Shiarbinda and Chhurimara in the
western part of Midnapur district of
West Bengal.

(c) and (d). The above occurrences
are not extensive and their grade also
does not appear to be superior. Only
a small amount of iron ore has been
found, associated with manganese ore.
Further detailed investigation with
the help of drills is in progress to
assess the potentiality of the manga-
nese ores.
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Basic Education and Rural Develop-
ment

9798. Shri Shree Narayan Das: Will
the Minister of Eduaeation be pleased
to state:

(a) whether the Study Group set
up to explore the possibilities of co-
ordination of Basic Education work
with rural development work has sub-
mitted its report;

(b) if so, the important features of
the report; and

(¢) how far it has been found possi-
ble to implement the recommendations
made therein?

The Minister of Education (Dr.K.L.
Shrimali): fa) Yes, Sir.

(b) and (c). The report of the
Study Group was submitted to the All
India Council for Elementary Educa-
tion, (on whose recommendation the
Group was set up) at its meeting held
on 30-31st October, 1961. The Council
decided to postpone consideration of
the report The question of imple-
mentation of its recommendations at
this stage, therefore. does not arise.

The proceedings of the Council's
meeting of October, 1961 containing
the Report of the Group are available
in the Parliament Library.

Rewards for discovering Mineral
Deposits

2799. Shri Bibhuti Mishra: Will the
Minister of Mines and Fuel be pleased
to state:

(a) the number of people who have
been rewarded during 1961-62 for
supplying information leading to the
discovery of new mineral deposits of
economic importance; and

(b) what mincrals have been found
on their supplying the information?

The Deputy Minister of Mines and
Fuel (Shri Hajarnavis): (a) and (b).
No person has so far been granted
any reward. In onc case, the discovery
of a new mineral deposit of Kyanite

has been confirmed by the Indian
Bureau of Mines. The case for the
grant of reward to the person con-
cerned is under consideration.

Fire Accidents in Tripura

2800. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of fire accidents that
took place in Tripura during 1961-62;

(b} total loss incurred by the

people;
(c) total financial aid given; and

(d) whether fire brigades can be set
up in the divisional towns as protec-
tive measures?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
232.

(b) Approximately Rs. 9,79,550/-

(c) A sum of Rs. 2,440/- was distri-
buted as gratuitous relief to deserving
victims. Another sum of Rs. 13,200/-
was advanced as loans in deserving
cases.

(d) There are at present two flre
service units in Tripura, one at Agar-
tala and the other at Udaipur. An-
other unit will be opened at Dharma-
nagar shortly. Proposals to open a
Fire Service Unit each at Kailasha-
har, Khowai and Belonia are under
examination.

Central Grant to Tripura Territorial
Council

2801. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased to
state:

(a) the total central grant demand-
ed by the Tripura Territorial Council
In their final budget estimates of
1962-63; and

(b) the steps taken by Government
in the matter?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a)
Rs. 309,10,478.00 nP.
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(b) A provision of Rs. 258.28 lakhs
has been included in the Central Bud-
get for payment of pgrants to the
Council. The question of payment of
turther grants if justified for new
items will be considered only after
the Council make specific references
giving full details and justification.
The Council has been suitably add-
ressed on this matter.

Survey of India Employees

2802. Shri S. M. Banerjee: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state
the number of Class I, Class 1I,
Class III and Class IV employees of
Survey of India as on the 1st January,
1962 and their respective Wage Bills
separately?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir):

Number  Wage bills

of em- for the
ployees

as on vear
I-1-1962  1961-62.

Rs
Class I . 74 10,76,250
Class IT . 113 9,95,008
Class III 2,819 64,66,886
Class IV 2,217 24,59,364

Map Publication Directorate

2803. Shri S, M. Banerjee: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether Director, Map Publica-
tion is authorised to make local pur-
chases of various stores for his depart-
ment;

(b) if so, whether there is any limit
to the maximum amount of local
purchase;

(c) it so, what is that amount;

(d) what is the procedure for
making local purchases;

(e) whether tenders are invited;
and

(f) the local purchases made from
April, 1958 to March, 19627
“The Minister of Scientific Research
and Cultural Affairs (Shri Humayuon
Kabir): (a) and (b). Yes, Sir.
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(c) (i) Reproduction stores
Rs. 2,000/ at a time.

(ii) Stationary stores Rs. 500/-
per annum.

{iii) For other stores, the Director
exercises the norma] powers
of a Drawing and Disbursing
Officer.

(d) and (e). Stores are procured
after calling for competitive quota-
tions from wvarious firms and placing
orders on the basis of lowest quota-
tions.

(f) Rs. 5,49,343/-.

Hostile Nagas of Manipur

2804. Shri Rishang Keishing: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of hostile Nagas
killed, arrested by and surrendered to
the sccurity forces in Manipur since
the declaration of Manipur Hill Areas
as disturbed areas;

(b) the number of hostiles released
and those who are still in detention;
and

(e) the number of hostiles convict.
ed?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) 10
Naga hostiles were killed. 279 were
arrested and 130 surrendered to the
security forces in Manipur.

(b) Of the 279 hostiles who were
arrested, 119 are in custody. 33 have
been released after serving their sen-
tence, 4 were acquitted, 101 have been
released on bail while 22 have been
released under Section 169 Cr. P.C.

(c) 39. .

Seizure of Gold in Manipar

2805, Shri Rishang Keishing: Will
the Minister of Finance be pleased to
state:

(a) the quantities and value of gold
seized in Manipur during 1959, 1980
and 1961 by Customs Department;
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(b) in how many cases gold seized
has been confiscated; and

(c) the number of cases which are
still pending?

The Minister of Finance (Shri
Morarji Desai):

(a) Yecar Quantity  Value
gms. Rs.
1959 13,308 1,19,004
1960 6,173 64,510
1967 R 126 1.445
(b) 8 cases.
(e) 1 case,

Assam Rifles Officers

2806. Shri Rishang Keishing: Will
the Minister of Defence be pleased to
state:

(a) whether officers serving in
Assam Rifles are being deputed from
the Army,;

(b) whether any special conditions
and qualifications are laid down for
being eligible for service in Assam
Rifles; and

(c) if so, what are they?

The Minister of Defence (Shri
Krishna Menon): (a) As a rule offi-
cers serving in Asam Rifles are deput-
ed from the Army. A few released
Army officers also have in the past
been recruited on contract basis.

{b) and (c). No special conditions
or qualifications have been laid down.
All officers who are medically fit are
eligible for service in the Assam
Rifles. For technical branches/ap-
pointments in the Assam Rifles tech-
nically qualified and trained officers
are deputed.

Reservation of Posts for Scheduled
Castes and Scheduled Tribes

2807. Shri Rishang Keishing: Will
the Minister of Home Affairs be
pleased to state:

(a) the names of the Union Terri-
doriess where reservation of posts in

various cadres has been made for the
Scheduled Castes, Scheduled Tribes
and Other Backward Classes upto
March, 1962;

(b) the percentage of the reserva-
tion:

(c) how far the reserved quota has
been filled up; and

td) the action taken to fill it up
wherever it has not been filled up?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) and (b). Reservations are
made only for Sheduled Castes and
Scheduled Tribes, and not for the
other Backward Classes. The percen-
tage of reservations are as follows:—

(1) For Class I and Class II posts in
the case of all Union Territories.

Where recruitment is made through
U.P.SC. or by a written examination,
1249 posts are reserved for the Sche-
duled Castes. Where recruitment is
not made through the UPS.C. or by
a written examination 16-2/3% posts
are reserved for the Scheduled Castes.
The reservation for Scheduled Tribes
is 59 in all cases.

(2) For Class III and Class IV Posts.

The reservitionsare as given below:—

5. Cs. S. Ts.
(i) Delhi . . 16 2/13% 5%
(ii) Himachal Pradesh 2234% o

20%, combined re-
servation for Sche-
duled Castes & Sche-
duled Tribes.

(iv) Tripura . . 74% 30%

(v) Andaman & Nico- Isalnders are appcin-
bar Islands. ted mostly in Class
IIT & IV services.
Every  encourage-
ment is given to the
Sch. Tribes to join
other  services e.g.
School  teachers,
Police etc.

(vi) Laccadive, Mini- All Class IV posts are
coy and Amindivi filled b!i_LeuITrihcs
Islandl. only. They are also

appointed to other
posts as soon as they
qualify.

(iif) Manipur
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(c) A statement showing the repre-
sentation of Scheduled Castes and
‘Scheduled Tribes in services under
the Union Territory Administration is
laid on the Table. [See Appendix IV,
annexure No. 3].

(d) Every effort is made to recruit
persons belonging to these Castes and
Tribes. The reserved vacancies are
advertised and also notified to the
Employment Exchanges. Association
representing the interests of Schedul-
ed Castes and Scheduled Tribes are
also approached to make the vacan-
cies known to the members of these
Castes and Tribes,

Elections in Punjab

J Shri Guishan:
2808. \"Shri Buta Singh:

Will the Minister of Law be pleas-
ed to state:

(a) the details of representations
Teceived by the Election Commission of
India for holding free and fair Elec-
tions in Punjab during  December,
1961, January and February, 1962; and

(b) the action taken on these by the
‘Commission with details and in case
no action has been taken, the rea-
sons therefor?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): (a) About 200 letters and
telegrams in the nature of complaints
regarding the elections in Punjab were
received by the Election Commission.
The allegations in these complaints
may be broadly classified as follows:—

(i) assistance obtained by candi-
dates from government ser-
vanls including police  offi-
cials;

(ii) disturbance ol mectings orga-
nised by candidates or other
contesting candidates or par-
ties;

ii) indifference of government to
requests by the contesting
candidates;
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(iv) providing conveyance to voterg
by candidates;

publication of false statements
by candidates;

—

v

(vi) interference in voting by pre-
siding and polling officers;

(vil) defects in the preparation of
electoral rolls;

(vili) insecurity of the ballot box;

(ix) defect in the storage of ballot
boxes after poll

(b} Where the complaints contain-
ed specific allegations, they were re-
ferred to the Chief Secrctary or the
Chief Electoral Officer for enquiry and
report. These reports were examined
by the Commission and suitable action
was taken wherever necessary. Where
the complaints were such that they
would properly be grounds for an
election petition, the Commission did
not and they cou'd not, take any
action.

It may be added that where an elec-
tion petition has alrcady been filed,
further action in regard to the com-
plaint has been held over pending the
disposal of the election petition.
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Englishmen Adrift in the Indian
Ocean

2810. Shri Raghunath Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that lwo
penniless Englishmen were adrift in
the Indian Ocean (Bay of Bengal) for
32 days and were rescued by a passing
ship and were left in Nicobar Island
where an Indian trader gave them
she’tor for two months; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). Four British nationals were
found adrift in a small open boat in
the Bay of Bengal near Carnicobar on
the 12th February, 1962, by the vesscl
m.v. ‘Safeena” belonging to private
traders and brought to  Carnicobar,
They held wvalid British passports,
According to their statemoents, they
sailed from Chittagong on the 10th
January, 1962 and were on their way
to Penang. Among their possessions
were personal clothes, two cameras, 40
dollars in American currency, 50 sterl-
ings in travellers cheques, and Rs. 120-
in Pakistani currency. Threg of them
had left England on the 25th October,
1961 and desired to proceed to Austra-
lia. The 4th person joined them ut
Chittagong who desired to go to Singa-
pore. They were lodged with a pri-
vate trading company at Carnicobar.
The question of arranging their repa-
triation from Carnicobar was imme-
diately taken up with the UK. High
Commission in India and they left
Carnicobar for Singapore by the
Royal New Zealand Air Force Plane
on the 12th April, 1962,

Psychologica) Counselling Centre,
Baroda

2811, Shri Subodh Hansda: Will {h»
Minister of Education be pleased tfo
state:

(a) how the Psychological Counscl-
ling Centre for the students of M.S.
University of Baroda is working;
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(b) whether it has been able to-
throw any light on the problem of stu-
dents’ indiscipline; and

(¢} whether it has been able tor
solve this problem?

The Minister of Education (Dr. K. L.
Shrimali): (a). The Centre is func-
tioning satisfactorily.

(by and (c). The schemg of psycho-
logical counselling is still in its for-
mative stage and it is too early to
draw positiv. conclusions on the com-
plex problem of student indiscipline.

Chinese Dry Cleaners’ And ‘Dyers’ in’
Calcutta

2812, Shri Himatsingka: Will the
Minister of Homg Affairs be rpleased
to state:

(a) whether the number of Chinese
‘Dry Cleaners' and ‘Dyers’ is increas-
ing very rapidly in all parts of Cal-
cutta;

(b) whether any account has been
taken of their activities; and

(¢) whether Governmeny propose to
take any steps to check their activi-
ties?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): {a)
According to the information avail-
able there were 32 such shops in Cal-
cutta in 1953. Between 1954 and 1980
fifty such new shops were opened as
detailed below:

(1) 4 in 1954
(2) 15 in 1955.
(3) 13 in 1956.
(4) 8 in 1957
(5) 5 in 1958.
(6) 4 in 1859,

(7) 1 in 1960 (since closed down).
No new shop has been opened after
1860.

(b) and (c). Yes, this is already
being done.
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Asbestos in Chamoli

2813, Shri Rishang Keishing: Will
the Minister of Mines and Fuel Lo
‘pleased to state:

(a) whether attention of Goevern-
ment has been drawn to the news
item published in the Times of India
of the 24th April, 1962 that large
.quantities of Asbestos have been found
in the border district of Chamoli; and

(b) if so, the action taken to ex-
plore the possibility of comerrial ex-
ploitation of the find?

The Deputy Minister in the Ministry
of Mines & Fuel (Shri Hajarravis):
(a) Yes, Sir. The Directorate of Ceo-
logy and Mining of the Govt. of Utlar
Pradesh have reported the occurrence
of asbestos deposits in the Mandakini
Valley of Chamoli District but not in
large quantities,

(b) The Directorate of Geology and
Mining, Government of Uttar Pradesh
have taken up detailed proving of the
deposits, extending along a belt of 15
miles with discontinuous mireralisa-
tion of asbestos, by way of trenching
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and mapping for working out the com-
mercial possibilities.

Ground Water in Tiruchi

2814. Shri Umanath: Will the Minis-
ter of Mines and Fuel be pleased to
refer to the reply given to Starred
Question No, 100 on the 23rd April,
1962 and state:

(a) the results of the ground water
and hydrological investigations carried
out in Tiruchi District with particular
reference to Pudakotheri Division of
Tiruchi District; and

(b) the steps taken to utilise the
bencfits of results?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajarna-
vis): (a) The results of the ground-
water and hydrological investigations
carried out in Trichy district Ly {the
Geological Survey of India are as fol-
lows:

During 1957-58 9 wells were drilled.
The details of the wells are given be-
low:

Localiry

Rate of pumping in
gallons per minute.

Draw down in feet Remarks.

1. Andimattam 470 (21136 litres)
2. Tularamgurichchi 488 (2218 litres)
3. Marudur . 700 (3182 litres)
4. Jayamkondachollapuram 484 (2200 litres)
5. Edaikattu 669 (3010 litres)
6. Devamangalam . 193 (877 litres)

7. Kodangudi
8. Ponnanavidudi

%38 (3808 litres)
173 (785 litres)

9. Vennavalkudi

No promising aquifer.

17-54 (8-34 metres)  Production well.

16-00 (48R metres) Do.

273-0R (7-03 metres) Do,

184 (5. 60 metres) Do.

52-00 (15-Bg)metres) De.

57-00 (17 37 metres) Abandened due 1o
poor yield.

2030 (7-62metres)  Preducticn well

59-00 (1798 metres)  Abandered due to
poor yield

Atardoned.

The two wells drilled at Vannaval-
kudi and Ponnanavidudi were in the
Puddukkottai Division.

During 19680-61, wel] inventory work
in the Alangudi taluk was carriced gut.
Systematic groundwater survey was
carried out in an area of 1321 square
kilometres of Udaiyarpaliam taluk
during the period 1960-62.

(b) The results of the investigations
have been communicated to the State
Government for necessary action,

Sulphur in Salem Iron Ore

2815. Shri Umanath: Will the Minis-
ter of Steel and Heavy Industries be
pleased to state:

(a) the sulphur and other contents
of impurity in Salem Iron Ore;
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(b) how do-s it compare with the
impurity percentages found normally
in iron ore; and

(e) whether it is a fact that the pig
iron that would be obtained from the
Salem iron ore will be of the highest

quality?

The Minister of Strel and Teuvy
Industries (Shri C. Subramaniam):
(a) The percentage of iron and impor-
tant impurities found in three sompies
of iron ore from the Salem zrea are
as below:—

Iron (Fe)

Silica (Si102)
Alumina (A1203 )
Lime (Cao)
Magnesia (MgQ)
Manganese (Mn()
Sulphur (S}
Phosphorus (P) .

A B C
Percentage Percentage Percentage
35°0 37'7 34°8
644 449 46-2
01 o1 o1
o-8s 0-95 I-15
160 20 2-15%
00§ 0-05 004
004 0°04 004
014 014 013

(b) and (c). There is no ‘“normal”
iron ore. The percentages of impurity
in iron ore can vary very widely.
Salem iron ore with 36% Iron is a
poor ore compared to other iron ores
vontaining 60—68% Fe which are
available in India. The Salem ore
will, therefore. require benefication.

The quality of pig iron which could
be obtained from the Salem iron ore
would depend not only on the ore, but
alsp on the quality of the reductants
and limestone used, as weil as ihe pro-
cess adopted. The indications at pre-
sent are that the pig iron will he of
good quality.

Journalism Course in Delhi University

2816. Shri Bhagwat Jha Azad: Wil
the Minister of Education be pleased
to state:

(a) whether a diploma course in
journalism is proposed to be started in
Delhi University; and

(b) whether Delhi University has
asked for any special assistance for
starting such a course?

The Minister of Education (Dr, K.
L. Shrimali): (a) and (b). The Uni-
versity of Delhi is considering the pos-
sibility of starting a two years' post-

graduate course in Journalism. It had
included a provision of Rs. 137700
for this purpose in its proposals for
the Third Five Year Plan, but later
on undertook to forward to the Uni-
versity Grants Commission a revised
proposal in this regard after the ad-
vice of experts had been obtained in
the matter, The revised proposal Is
vet to be received by the Commission.

Opium Haul at Jagadharl

Shri Raghunath Singh: Will the
Minister of Finance be pleased to
state whether a big haul of opium was
made on the 29th April, 1962 at
Yamuna Bridge barrier by a joint
party of Punjab Police and Excise De-
partment in Jagadhari?

The Minister of Finance (Shrl
Morarji Desai): 5.60 kgs. and 20.12
kgs. of opium were seized at this place
on the 22nd and 27th April 1961 res-
pectively.

M.V. ‘Andaman’ and M.V. ‘Nicobar’
Ships

2818. Shrimati Savitri Nigam: Wil
the Minister of Home Affairs be
pleased to state:

(a) whether any complaints are re-
ceived from passengers about poor
quality of food supplied to bunk and
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deck passengerson Government ships
M.V. ‘Andaman’ and M.V. ‘Nicobar’;

(b) whether any written complaint
wag made on Madras-Port Blair
voyage of M.V. ‘Andaman’ which
sailed from Madras on 12th February,
1962;

{c) whether some passengers beat
or slapped the butler of M.V. ‘Nico-
bar' on her Port Blair-Madras voyvage
which sailed from Port Blair on 20th
April 1962, for the reason that good
food was not supplied in spite of pas-
sengers' complaints on this voyage;
and

(d) why food at least of two stand-
ards in vegetarian canteen is not avail-
able to suit the two main classes of
bunk/deck passengers wviz., Mazdoors
and middle class persons?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Some complaints were received in the
past. In order to improve the cater-
ing service on these vessels the ser-
vices of the old catering contractor
have been discontinued, wand the
arrangements have been entrusted
directly to the Chief Stewards on board
the vessels.

(b) No.

(¢) It has been reported that the
Chief Steward of the wvessel m.v.
‘Nicobar' was slapped by a Deck Pas-
senger on her voyage from Port Blair
to Madras betwecen the 20th to 25th
April, 1962 but no complaint was lodg-
ed with the Master of the ship about
quality of the food before this inci-
dent occurred.

(d) Only two types of fooq is serv-
ed on board the two vessels i.e. one for
the saloon class passengers and the
other for the bunk and deck passen-
gers. It is not feasible to introduce
two different types or standards of
vegetarian  meals for bunk and
deck clas; passengers because
the galley  space available on
both the vessels is limited. The pas-
sengers of middle class standard can,
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however, supplement the food suppli-
ed to them by purchasing extra items
from the canteen.

National Library, Calcutta

2819, Shri Jena: Will the Minister
of Scientific Research and Culturat
Affairs be pleased to state:

(a) whether it is a fact that the
National Library in Calcutta has re-
ceived lesser number of books in the
years 1961 and 1962 than those recerv-
ed in the years 1959 and 1960C; and

(b} it so, the reasons therefor?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No, Sir.

(b) Does not arise.

Public Sector Projects

2820, Shri Rameshwar Tantia: Will
the Minister of Steel and Heavy In-
dustries be pleased to state:

{a) the names of the Public Sec-
tor Projects under him which went
into production more than 3 years
back;

(b) the amount invested in each
project;

(¢) the gross and net profit made
by each of them during the last three
vears; ang

(dy amount provided for interest,
depreciation and other items?

The Minister of Steel an Heavy
Industries (Shri C. Subramaniam):
(a) to (d). A statement giving the re-
quisite information is laid on the
Table of the House, |See appendix IV
annexure No. 4].

Canteen in 505 Army Base Workshop,
Delhi

2821, Shri S. M. Banerjee: Will the
Minister of Def be pl d to
refer to the reply given to Unstarred
Question No. 416 on the 1st May, 1962
and state:

(a) whether it is a fact that after
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the election of the new Works Com-
mittee in 505 Army Base Workshop
Delhj Cantonment, there is 3 profit of
about Rs. 200 per month during the
months of January and February,
1962 at the same rate and with the
same staff; and

(b) whether his Ministry is think-
ing of referring this case to the Crime
Branch for proper investigation of
the case as there is a doubt of mis-
appropriation of the Canteen funds?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a), No, Sir. There was a profit of
Rs. 136.49 nPs. in January 1962, while
during the month of February 1962,
there was a loss of Rs. 122.86 nPs.

(b). No, Sir. There arc no reasons
for referring this case to the Crime
Branch for any investigation.

Supperssion of Immoral Traffic in
Women & Girls Act, 1956

2822, Shri M. K. Kumaran: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government propose
to amend the Suppression of Immoral
Traffic in Women and Girls Act, 1956;
and

{b) if so, the main points on which
amendments are desired?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) and (b). Certain
proposals to amend the Act are under
consideration of the Government and
the points on which amendments are
to be made are not yet finalised.

Mineral Oil in Gujarat

2823, Shri U. M. Trivedi: Will the
Minister of Mines ang Fuel be pleas-
to state:

(a) the production of mineral oil
in Gujarat State at the end of March,
1962;

(b) whether the production has
gone up there; and

958 (Ai) LSD—2I.

(a) what are the latest reports of
analysis on the various hydrocarbon
components of the oil?

The Minister ¢f Mines and Feul
(Shri K. D. Malaviya): (a). The ave-
rage daily production of crude oil in
Gujerat by the end of March, 1962
was 600 tons.

(b) Yes, Sir.

(c) Analysis of Ankleshwar crude
oil indicates the presence of 70 per
cent paraffins, 20 per cent Napthenes
and 10 per cent Aromatics,

Silver Mines

2824. Shri U. M. Trivedi: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether there are any mines
in India producing silver; and

(b) if so, the yearly production?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): (a) There are no mines in
India exclusively producing silver ore.
Silver is recovered from gold and
leag concentrates. The commercial
natural sources of silver in the coun-
try are the gold mines in Mysore
owned by Kolar Gold Mining Under-
tuking and the Hutti Gold Mines Co.
and the lead zinc mines in Rajasthan
owneq by Mectal Corporatiop of India
Ltd.

(b} The production of silver in the

couniry during the last three ycars
was as follows:

Year Qty. (Kgm).

1959 3881

1960 4128

1961 5941
wAtas qo

33y, S WE TIE T -
wrd @i 3 WM &1 o faea
fqaaor AWI-TEA 9T @A W OFAT
¥t fr foa-fer safed ®), fe.
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Delhi Cantonment Board

2826. Shrj S. M. Banerjee, Will the
Minister of Defence be pleased to
state:

(a) whether there is any provision
in the Cantonment Act that an elect-
ed Vice-President of a Board can be
removed from the office by a majo-
rity of no-confidence vote;

(b) whether any such request for
clarification has been received from
the elected members of Delhj Can-
tonment Board; ang

(¢) if so. the acliop taken thereon?

The Minister of Defence (Shri
Krishna Menon): (a) No, Sir

(b) Yes, Sir.

() The request is under exami-
nation. '

Employees of Nursing Officers’
Messes of Military Hospitals

2827, Shri 8. M, Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that there
are no service conditions for the em-
ployees of nursing officers’ messes
of Military Hospitals;

(by whether they are paid monthly
wages between Rs 40 and 50 per
month and no dearness allowance or
house rent is paid to them;
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(¢} whether it is in acocrdance with
the minimum wages fixed by the
State Government; and

(d) what Government propose to
do for their service conditions?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir. This
is becausc the employees of Nursing
Officers’ Messes are mess scrvants, and
not Government servants, although
they are provided at Government cost.

(b) The wages vary between
Rs 34 to Rs. 56 p.m. and no dearness
allowance or house rent allowance is
paid to them.

(c) The Minimum Wages Act is
not applicable to these employces as
employment in  Nursing Officers’
Messes is not included in the Sche-
dule to the Act.

(d) The guestion of revising the ex-
isting conditions for determining the
wages of Mess servants is under con-
sideration of Government,

Profession Tax from Civilians of
Military Hospital, Delhi Cantonment

2828, Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that pro-
fession tax is being deducleq from the
civilian trade cmployees of Military
Hospital, Delhi Cantonment; and

(b} how Government propose  to
regularise the=e deductions?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) Does not arise as the deduc-
tions are made under proper
authority.

Aid to Rajasthan Vidyapeeth

2829. Shri L. M. Singhvi: Will the
Minister of Education be pleased to
state:

(a) whether any financial aid or
grant has been given by Government
of India or any Central body to
Rajasthan Vidyapeeth in Udaipur;
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(b) if so, to what extent since

1957 to date;

(¢) whether it is a fact that an in-
vestigation was made into the affairs
of the saig Vidyapeeth, disclosing
misappropriation and malfeasance to
the extent of about Rs. 5,30,000;

(b) whether the Central or the
State Government are in possession
of anv report revealing a distressing
state of affairs;

(e) if so, why the report is not
being made public; and

(f} what action is being taken
against the culprits?

The Minister of Education (Dr.
K. L. Shrimali): (a). Yes, Sir,

(b) Rs. 1,44712.

(¢). Detailed enquiries arve  being
made.

(d) to (f). Do not arise.

Sevo’er Factory in Rajasthan

2830 T, L. M. Singhvi: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whethey it is a fact that a pro-
posial to start a scooter factory in
Rajasthan is or was till recently
pending; and

(b)Y whether Government have ap-
proved the proposal?

The Minister of Steel angq Heavy
Industries (Shri C. Subramaniam):
(a) and (b). No proposal tp start a
scooter factory in Rajasthan is pend-
ing with Government.

Earlier, a few schemes for the esta-
blishment of new industrial under-
takings in Rajasthan for the manu-
facture of scootersimopeds had teen
received but these were rejected as
adequate capacity had already been
licensed in the proposed line of
manufacture.

Emotiona] Integration

' 2831. Dr. L, M. Singhvi: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

{a) whether Government are consi-
dering exchange of teachers, students,
artist: and businessmen as well as
those in local institutions for short
trips form South India to North India
and vice versa for the purpose of cul-
tural understanding and emotional
integration;

(by if so, the dctails of the pro-
gramme; ang

(c) if not, the reasons therefor?

The Minister of Scientific Research
& Cultural Affairs (Shri Humayun
Kabir): (a) to (c¢). This Ministry al-
ready ha; schemes for the exchange
of artists from one State to another,
and from one Zone tg another. It has
given granis for conferences where
writers rom different  regions have
met  and is arranging to  hold a
Writers' Camp for writers of all the
major Indian languages, The three
National Akademies  also bring fo-
gether writers and artists  from all
over India.  Although this Ministry
ha:z ng separate scheme about this,
teachers, studenis and businessmen
from all over India do come together
periodically at conferences, seminars,
meetings and in the normal course of
business.

Conservancy Charges In Delhi
Cantonment

2832. Shri S. M. Banerjee: Wil] the
Minister of Defence be pleased to
state:

(a) whether it is a fact that con-
servancy charges from the civil po-
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pulation  of Delhi Cantonment are
charged at the following rates;

(i) 12 nP per rupee from those
paying a monthly rent up to
Rs. 15,

(ii} 25 nP. per rupee from those
paying a monthly rent of
more than Rs. 15;

(b) whether the Cantonmeni Board
provides the basic facilities to the
civil population according to their
needs; and

() whether his Ministry have any
plan to stop such recovery as no
such tax fs even charged by the Delhi
Municipal  Corporation from  their
tenants?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) Yes, Sir.

(¢} No, Sir. The Delhi Corporation
has alsp levied scavenging tax,

Orissi Dance

2833. Shri Maheswar Naik: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state
the steps taken and the resulis there-
of for recognition of Orissi as a classi-
cal dance as also for its development
in the country?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): The Sangeet Natak Akademi
has recognised the Orissa dance styie
for the purposc of Akademi Awards
under the Category ‘Traditional
Dance Forms', and gives grants to
institutions for its development.

Staff Association in Accountant Gene-
ral's Office, Assam

2834, Shri S. M. Banerjee Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that the
recognition of the Non-Gazeteq Saft
Associaion of the Accountant Gene-
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ral's Office, Asam was withdrawn in
March 1960;

(b) whether Government have
taken a decision to restore recogni-
tion in view of the decision of the
Supreme Court striking down the
prohibition of demonstration; and

(¢) if not, the reasons therefor?

The Ministey of Finance (Shri
Morarjo Desai): (a) Yes, Sir,

{b) and (c). The recognition of the
Association was withdrawn for viola-
tion of the terms and conditions of
ils recognition and the question of
the restoration of its recognition will
be considereq as and when the re-
quirements in this conection pointed
out to the Association, are compiled
with.
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Smuggling of Saffron

2836. Shri P. K. Deo: Will the
Minister of Finance be pleased to state:

(a) whether large quantities of saf-
fron smuggled from Pakistan have
been detected;

(b) if so the details thereof; and

(¢) the requirement of saffron in this
country and how much is produced in-
digenously?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). No large
scale smuggling of saffron from Pakis-
tain has been noticed A total of only
6550 tolas of saffron valued at Rs. 55,000
was seized in the year 1961

(c¢) The information is not available.

Explosion inside Fatehpuri Mosque,
Delhi

2837. Shri Rameshwar Tantia: Will
the Minister of Home Affairs be pleas-
ed lo state:

(a) whether the Special Bomb Squad
of the Delhi Police have been able to
find out further facts from two men
arrested in connection with the explo-
sion inside the Fatehpuri Mosque,
Delhi, so as to fix responsibilities; and

(b) if so, the details thereof?

The Minister ¢f State in the Ministry
of Home Affairs (Shri Datar): (a) Not
yet,

(b) The question does not arise.

Seizure of Gold

2838, Shri Rameshwar Tantia: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that Custom
Official at Santa Cruz Airport seized
20 kilograms of gold from a Briton on
the 17th May, 1962;

(b) if so whether it is also a fact
that the Briton involved in it has been
found to be a member of some inter-
national gang of smugglers; and
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(c) the dtails thereof?

The Minister of Finance (Shri
Morarji Desai): (a) to (c). The
Bombay Customs Officials at Santa
Cruz airport seized 28 kilograms of
contraband gold valued at about Rs.
3,37.000 from a British national, on the
17th May, 1962. The contraband was
concealed in a specially made jacket
worn by this person who appears to
be a member of an international gang
of smugglers. He was arrested and
produced before the Chief Presidency
Magistrate, Bombay, who ordered his
release on a bail of Rs. 1 lakh.

Further investigations in this con-
nection are in progress.

Stamp Duty under Advocates’ Act
1961

2839. Shri Hem Raj: Will the Minis-
ier of Law be pleased to state:

(a) the names of the Stales which
have exempted the Advocates from
Stamp Duty under the Advocates Act,
1961; and

(b) the steps which are being taken
by the Central Government to per-
suade other States to do so?

The Deputy Minister in the Minis-
try of Law {Shri Bibudhendra
Mishra): (a) None of the States has
exempted the Advocates from stamp
duty so far. The States of West
Bengal and Orissa are, however, of
the view that with effect from 1st
December, 1961, when Chapter IIT of
the Advocates Act was brought into
force, the provisions of the Stamp
Art relating to enrolment of a per-
son as an Advocate have become in-
operative and no stamp duty is there-
fore payable for such enrolment after
that date. The State of Andhra
Pradesh has agreed to reduce the
stamp duty as recommended at the
Law Minister's Conference held at
Srinagar in 1960 that the total fee
payable by an advocate on enrolment,
should not, inclusive of fee payable to
the Bar Council under the Advocates
Act, exceed Rs. 500.
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(b) As the subject of Stamp Duty
is in the State List, Central Govern-
ments cannot interfere in the matter.
The attention of the BState Govern-
ments, has, however, been drawn to
the recommendation of the Law
Ministers’ Conference as stated in ans-
wer o part (a) of the Question, Their
attention has also been drawn to the
views expressed by some Members of
Parliament that the stamp duty for
enrolment as an advocate should
either be abolished altogether or he-
duced substantially. It may be stat-
ed that the State Governments of
Uttar Pradesh, Punjab, Madhya Pra-
desh and Maharashtra are not agree-
able to reduce the existing rates of
stamp duty in their respective State.
The matter is, however still under the
consideration of State Governments
of Gujarat, Rajasthan Kerala, Bihar,
Mysore and Assam.

Requirement and Production of C.L
Sheets and Cement

2840. Shri 8. B, Patil: Will the
Minister of Steel and Heavy Indus-
tries be pleased o state:

(a) the existing requirement and
production of C.I, sheets and cement
in the country;

(b) to what exient the demand is
being met from indigenous sources;
and

(¢) how and when the country 1s
expected to be self-sufficient in this
regard?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) o (c). A statement is laid on the
“Table of the House. [See Appendix IV
annexure No. 5].
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Import of Lubricants

2842, Shri P C. Borooah: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether Indian Oil Company
has been negotiating with some foreign
countrics for the supply of lubricants
to India; and

(b) if so, with what result and how
much lubricant is proposed to be im-
ported?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): (a) and (b). The Indian Dil
Company Limited are carrying out
negotiations with parties from Eastern
and Western Europe and U.S.A. for
the import of Lubricants to Indian but
no deal has yet been settled, except
for import of Transformer Oil and
Axle Oil from Rumania as following
for delivery in 1962:—

Products Quantity.
Axle 01 2000 tons packed in
new 200 litre drums
» o» 4000 tons bulk

“Transformer Qil 2000 tons packed in

new drums.

—
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Remission of Loans to D.Ps.

2843. Shri C, K. Bhattacharyya: Will
the Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No. 1533 on the 18th May,
1962 and state:

(a) the number of applications re-
ceived upto the end of 1961 from dis-
placed persons from East Bengal for
remission of loans;

(b) number of cases in which such
remission has been graned;

(c) total amount for which remis-
sion has been prayed for;

(d) total amount for which remis-
s.on has been granted; and

(e) grounds on which remission
has been granted?

The Minister of Finance (Shri
Morarji Desai): (a) to (d). Applica-
tions for remission of loans were re-
ceived in 997 cases involving a sum
of about Rs. 62 lakhs. Of these, re-
mission has so far been granted or
decided to be granted in about 155
cases for a sum of about Rs. 10.55
lukhs either by way of write off of
entire dues, waiver of a part of dues
or compounding  against certain
amounts.

(e) Remission of dues has been
generally granted on the merits of
cach case which would include inter
alia the following grounds:—

(1) Where recovery proceedings
were likely to cause avoidable hard-
ship to the borrowers|guarantors
and/or involve incommensurate time,
labour and expenditure;

(2) Where the position of the bor-
rowers/guarantors has been adversely

affected due to mnatural calamities
and for other factors;
(3) Where the house property,

whether mortgaged or otherwise
solely used for dwelling purposes, ap-
peared to be the only source of re-
covery from the borrower/guarantor;

(4) Where the full recovery of out-
standing dues was doubtful 3 few
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cases have been compounded on
prompt payment of a certain lump
sum in settlement of the dues.

Administration of Schools run by
Military Cantonments |

2844. Shri Hem Raj: Will the
Minister of Defence be pleased to
state:

(a) whether any decision has been
taken by his Ministry that schools
which are being run by the Military
Cantonments are not to be transferred
to the State Governments even if they
are running at heavy losses;

(b) whether it is a fact that the Yol
Cantonment High School is being run
at a loss;

() whether it is also a fact that
the said Cantonment Board has re-
quested  Goverrment for its  being
handed over to the Punjab State
Government; and

(d) if so, at what stage the matter
stands?

The Minister of Defence (Shri
Krishna Menon): (a) Government,
after careful consideration have de-
cided not to effect transfer of Can-
tonment Board schools to the State
Governments.

(b) Yes, Sir.
(¢) Yes, Sir.

(d) The specific proposal of the
Cantonment Board, Khas Yol, is un-
der examination.

Employment of Ex-Service Men

2845 Shri Hem ®Raj: Will ) the
Minister of Defence be pleased to
state:

(a) the special concessions which
are being given by he Central Gov-
ernment, the State Governments or
the Public Undertakings for employ-
ment of ex-Servicemen;

(b) whether any definite rules have
been framed on the subject; and

(c) i# so, the nature thereof?
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The Minister of Defence (Shri
Krishna Menon): (a) Attention is
invited to the reply given to part (c)
of Unstarred Quesion No. 2599 in the
Lok Sabha on the 5th June, 1962, In-
formation is not readily available re-
garding the concessions allowed by the
Public Undertakings.

(b) and (v). The various facilities
angd concessions allowed to ex-service-
men in the matter of employment are
contained in a number of Government
orders issued from time to time,

LAF. Plane Crash

{ Shri P. C. Borooah:
2846. { Shri Raghunath Singh:
| Shri D. C. Sharma:

Will the Minister of Defence be
pleased to state:

(a) whether an L.AF. plane crashed
near Kalaikunda (West Bengal) on
23rd May, 1962,

(b) if so, the loss of life and pro-
perty involved in the crash;

(¢) the cause of the accident; and

(d) the total compensation propos-
ed to be paid?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) to (d). The pilot, who was the
sole occupant was killed. The aircraft
was destroyed. A Court of Inquiry
has been appointed to investigate ‘he
accident The amount of the loss in-
volved, the cause of the accident and
the compensation, if any, payable,
will be known on receipt of the report
of the Court of Inguiry.

Foreign Aid received by Government
Employees for Deputation Abroad

2847. Shri Shree Narayan Das: Wwill
the Minister of Home Affairs be pleas-
ed to state:

(a) the number of Government
officials who were able to secure f_in-
ancial aid in any form from foreign
sources for facilitating their deputa-
tion to foreign countries with or

without prior consultation of ihe
Government during 1961-62;

(b) precise nature of facilities,
financial aid made available and the
object of their deputation, giving se-
parate figures for each;

(¢) whether Government have now
put any ban on these employees se-

curing foreign help for overseas trip;
and

(d) the precise nature of orders
issued in this regard?

The Minister of State ip the Minis-
try of Home Affairs (Shri Datar):
(a} and (b). The information will be:
collected and laid on the ‘Table of
he House in due course.

(¢) and (d). A copy of this Minis-
try’s O.M, No. 25]15|62-Ests(A), dated
21-4-1962 is laid on the Table of the
House. [See Appendix IV, annexure
No. 6].

Directorate of Military Lands and
Cantonments

2848. Shri 5. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is g3 fact that under
Government orders no surplus Upper
Division Clerks can be appointed as
such in Military Lands and Canton-
ments service;

(b) if so, whether these orders are
being followed by Director of Milit-
ary Lands and Cantonments;

(c) if so, how temporary Upper
Division Clerks have been appoint-
ed; and

(d) the number of male

Upper
Division clerks thus appointed?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) Yes, Sir,

(c) and (d). No surplus Upper Divi-
sion Clerks were appointed as Upper
Division Clerks in Military, Lands &
Cantonments Service. 10 Upper Divi-
sion Clerks of erstwhile Lands, Hiring.
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and Disposal Organisation were
transferred to Military, Lands and
Cantonments Service along with the
work.

China Clay Deposits in U.P.

2849. Shri Ram Sewak: Will the
Minister of Mines and Fue] be pleased
to state:

(a) whether it is a fact that China
Clay deposits are found in Banda,
Hamirpur and Jalaun districts of
Uttar Pradesh; ang

(b) what steps Government are
going to take for the exploitation of
this natural resource?

The Deputy Minister in the Minis-
try of Mines ang Fuel (Shri Hajar-
navis): (a) No deposits of China
Clay have been recorded in Banda,
Hamirpur and Jalaun districts by the
Geological Survey of India. However,
some occurrences of clay other than
‘China Clay have been recorded in the
Banda district.

(b) The occurrences arc not of
economic importance and hence do
not merit exploitation by State,

Annual Increments to Staff of Armed
Forces Headquarters

2850. Shri Brij Raj Singh: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that there
is a large number of Lower Division
Clerks and Upper Division Clerks in
Armeg Forces Headquarters of his
Ministry who are not getting annual
increments for the last several years;
and

(b) if so, what is their number and
why this situation is allowed to con-
tinue?

The Minister of State in the Minis-
try of Defence (Shri Raghuramalah):
ta) and (b). Information is being
collected and will be laid on the
Table of the House.
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Armed Forces Headquarters Staff

2851, Shri Brij Raj Singh: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that Gov-
ernment  have heen considering
various schemes such as ‘Merger
Scheme' and ‘Zonal Scheme’ tg im-
prove the service conditions of the
Armed Forces Headquarters staff ever
since 1953 but no decision has yet
been taken;

(b) whether there is any scheme
under consideration; ang

(¢) if so, how long it will ltake to
arrive at g decision and what are the
causes of delay?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) Yes, Sir.

(¢) The views of the various Asso-
ciations of the AFHQ civilian em-
ployees have been called for. It will
fake some more time to arrive at a
decision,

U.PS.C.

2852. Shrimati Renuka Barkataki:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that Union
Public Service Commission advertise-
ments regarding appointments  take
quite a long time to be published in
the mofussil newspapers;

(by whether intending applicants
writing to the Commission for neces-
sary forms in pursuance of these
advertisements very often receive
them far too late to serve any useful
purpose;

(¢) whether Government have re-
ceived any complaints from the pub-
lic in this connection; and

{d) if so, what steps, if any, are
being taken to remove this grie-
vance?
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The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The Union Public Service Commis-
sion advertisements regarding posts
to be filleg by competitive exami-
nations and by selection through
interviews are published in certain
newspapers printedq ip the English
and Indian Languages and issued
from important cities of India. The
Commission do not send advertise-
ments to any mofussil newspapers as
such.

(b) Only one complaint came to
the notice of the Commission regard-
ing some delay in publication of the
advertisement in a newspaper from
Assam., The application of the candi-
date who alleged that he could not
submit it in time beeause of such
delay in publication was, however,
entertained by the Commission,

(ey No.

(d) Docs not arise.

Employees of Tripura Administration

2853. Shri Biren Dutta: Will the
Minister of Home Affairs be pleascd
to state:

(a) the number of employees under
‘Tripura Administration serving for a
period of more than 5 to 8 years who
have not got quasi-permancncy status;
and

(b) the reason for kecping them
temporary for such a long period?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The information is being
collected and will be laid on the Table
of the House,

Employees of Tripura Territorlal
Counci]

2854, Shri Biren Dutta: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the employees trans-
ferred to Territorial Council Services
of Tripura from Tripura Administre-
tion will get the pension and retire-

ment benefits as they were entitled
to have under Tripura Administra-
tion;

{(b) whether it iz a fact that after
retirement employees are not getting
sanction of pensions; and

(c) if so what steps Government
propose to take to give relief to such
retired employees?

The Minister of State in the Minis-
try of Home Affairs (Shrj Datar):
(a) Yes,

(by and (c¢), Payment of pension
and other retirement benefits to its
employees is normally the responsi-
bility of the Council. Some delay in
sanctioning the pensions of the trans-
ferred emplovecs was caused in sett-
ling the detailed procedure for the
purpose. An interim procedure  in
this behalf has since been formulated
by the Central Government for
acceptance by the Council. The Tri-
pura Adminisiration will take further
aclion in sanctioning the pensions of
such employees on behalf of the
Council in accordance with the nor-
mal Government procedure after the
Council has signified its acceptance of
the proposed procedure.

0il useq in Artillery Recuperators

2855, Shri K. N. Tiwary: Will the
Minister of Defence be pleased to
state:

(a) whether the oil used in the re-
cuperators of artillery is being import-
ed; and

(b) if so, what measures have been
taken to make India self-sufficient in
the matter?

The Minister of State In the Ministry
of Defence (Shri Raghuramaiah): (a)
Yes, Sir. The Oil Companies import
the oil on their account.

{b) The Oil and Natural Gas Com~
mission is seized of this matter.
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Printing Press from West Germany

2856. Shri N. R. Laskar: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that an up-
to-date printing press was donated by
Government of West Germanv for the
use of the Ministry of Education;

(b} if so, the purpose for which
this printing press is to be utilized;
and

(c) the probable site for the loca-
tion of this press?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir, the Govern-
ment of West Germany has offered a
press as gift.

(b) It is proposed to use this press
for printing textbooks and children’s
books,

(c) The matter is under considera-
tion,
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Quariers for Employees of Hindustam
Steel Ltd.

2860. Shri Munzni: Wil] the Minister
of Steel and Heavy Industries be
pleased to state:

(a) whether it is a fact that a few
displaced workers employed in the
Hindustan Stecl Limited have not
been provided with quarters and are
still residing in nomadic huts; and

(b) what steps Government propuse
to take for the resettlement of these
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displaced persons emploved under
Hindustan Steel Limited?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). Most of the displaced
persons who are in the employ of
Hindustan Stecl Limited have been
provided with accommodation in the
resettlement colonies set up bv the
State Governments in the neighbour-
hood of steel townships. Preference
to displaced persons is given in the
matter of employment and after their
employment, the allotment of com-
pany's quarters is governed bv the
Rules applicable to all Hindustan
Steel Limited employees,

Centra] Secretariat Clerical Service
Scheme

2862, Shri S. M. Banerjee: Will the
Minister of Home Affairs be pleased
to state:

{a) the number of Lower Division
and Upper Division Clerks, separately
class-wise, at the time of formation of
Central Secrctariat Clerical Service
Scheme;

ib) their tolal pnumber as on  1st
May 1962; and

fc) how many of Lower Division
Clerks have been promotled as Upper
Division Clerks and how many of
Upper Division Clerks have been pro-
moted as Assistants on the basis of
departmental promotion since the for-
mation of Centra)] Secretariay Clerical
Service Scheme?

The Minister of State in the Ministry
of Home Affairs (Shri Datar):

(a) The number  of
postsof Upper Di-

vision Clerks. 1500 (approximate)

The numhber of posts
of Lower Divisi n
Clerks . .

(b)Y The number of
postsof Upper Divi-
vision Clerks.

6100 (approximate)

2900 (aporokimate)
The number of posts

of Lower Division

Clerks . . . 9500 (approximate)
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(c) All the vacancies in the Upper
Divison grade which became available
from time to time have been filled by
promotion from the grade of Lower
Division Clerk and of the 4390 perma-
nent clerks eligible for promotion on
the basis of seniority, 2814 were pro-
moted as Upper Division Clerks. The
remaining were holding either higher
posts or had been appointed to other
ex-cadre posts and were not available
for appointment as Upper Division
Clerks.

As regards promotions from Upper
Division Clerks to the grade of Assis-
tants, the position was explained in
the statement laid on the Table of the
House on 20th March, 1962, in reply
to ‘unstarred’ Question No. 179 by
Shri P, C. Borooah. Since then, orders
regarding the promotion of a further
batch of 50 permanent Upper Divizion
Clerks as Assistants have also issued.

Central Secretariat Service

2863 Shri S, M. Banerjee: Wil the
Minister of Home Affairs be pleased
to state the total number of persons
recruiled for appointment in Grade IV
of the Centra] Secretariat Service
(R. & R.) Scheme through the agen-
~ics of the Transfer Burcau and the
Emplovment Exchange?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
information is not available.

Recruitment of Assistants.

2864. Shri S. M. Banerjee: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of open com-
petitive examinations held by the
Union Public Service Commission for
the recruitment of Grade IV (Assis-
tants) of the Central Secretariat
Service (R&R) Scheme since the
enforcement of Central Secretaiat
Service (R&R) Scheme;

(b) the number of Assistants
recruited in each examination, exa-
mination-wise;
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(c) when the Maintenance Stage of
the Central Secretariat Service (R&R)
Scheme came into force; and

(d) since then 'how many of the
vacancies of Assistants were given to
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the Ministerial Grade employeces
below the rank of Assistants,

year-wise?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
{a) and (b), The information is as
follows, namely:—

No. of appointments

5. No. Particulars of the examination. madc to the Assistants
Grade of the C.8.8.
(1) July 1955 (For Scheduled Castes & Scheduled Tribes only). . 13
(2) November 1955 Hoo
(3) July 1957 . . . . 400
(4) April 1959 (For Scheduled Tribes only), 21
(5) May 1959 150
ToraL 1469

(¢) 2nd November 1951,

(d) A Statement explaining the
position in this regard was recently
laid on the Table of the House in reply
to Unstarred Question No. 179 by Shri
P. C. Barooah answered in the Lok
Sabha on the 20th March 1962, Since
then, orders regarding the temporary
promotion of a further batch of 50
permanent Upper Division Clerks of
the Central Secretariat Clerical Ser-
vice {o the Assistant’ Grade have also
been issued.

Sales Tax Tribuna] for Delhi

/ Dr. L. M. Singhvi:

¥865. 5 Shri Maheswar Naik:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that there
is a demand for a separate Sales Tax
Tribunal for the Union Tertiory of
Delhi; and

ib) if so, whether it is proposed to
consider andlor concede the demand?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) The matter is under examina-
tion.

Pakistani Nationals Arrested
in Delhi

[ Shri D. C. Sharma:
| Shri Maheswar Naik:

Will the Minister of Home Affairs
be pleased to state:

2866.

{a) the number of Pakistani nation-
als arrested in Delhi during the cur-
rent year so far for non-compliance
of instructions issuced by the Delhi
Administration and on other giounds;
and

{b) the action taken again t them?

The Minister of Siate in the Minis-
try of Home Affairs (Shri Datarj:
(a) 28.

(b} Prosecutions have been launched
under the Indian Passport Aci, 1920
and the Rlues made thercunder and
the Foreigners Act, 1946,

Indian Everest Expedition
[ Shri D, C. Sharma:
2867 3 Shri P. C. Borooah:
Will the Minister of
Research and Cultural
pleased to state:

Scientific
Affairs be

(a) whether the Indian Everest
Expedition has been a success; and

(b) the findings of the expedition in
scientific and other fields?
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The Minister of Scientific Research
and Cultural Affairs (Prof. Humayun
Kabir): (a) The House is aware that
the Expedition was beaten back by
exceptionally bad weather after the
summit party had reached a height of
28,600 ft. ie. only about 400 ft short
of the peak.

(b) Necessary information will be
available only on return of the party.

Pay Scales of Teachers of
Primary Schools.
2868 Shri Hari Vishnu
Will the Minister of
‘pleased to state:

Kamath:
Education be

(a) Whether accurate statistics are
‘available with regard to salary scales
of teachers in primary schools, Gov-
ernment, Government-aided and pri-
vate, in the diffcrent States and Union
territories; and

(b) if so, whether a detailed state-
ment will be laid on the Table?

The Minister of FEducation (Dr.
K. L. Shrimali): (a) ang (b) Alten-
tion is invited to the reply to part (b)
of unstarred question No. 2601 asked
by Shri S. B. Patil in the Lok Sabha
on 5-6-1962.

Central Secrelariat Service

2869, Shri 5. M. Banerjee: Wil; thc
Minister of Home Affairs be pleased
to state the total number of Assist-
ants’ wvacancie: as on 1st Mayv, 19c¢2
so far as the Central Sceretariat Ser-
viee (R&R) Scheme is concerned?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
About 115 posts of Assistants were re-
ported to be vacaat as on the 1st May
1962 in the Ministries'Offices partici-
pating in the CS.5. (R&R) Scheme.
Out of this number, it has been decid-
ed to fill 50 vacancies for the time
being by temporary promotion from
the grade of Upper Division Clerks.
CORRECTION OF ANSWER TO
U.SQ. No. 1593 DATED 18TH MAY,

1962

The Minister of State in the Minis-
4try of Home Affairs (Shri Datar): The
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correct position with regard to part
(b) of Unstarred Question No. 1593 is
that a memorandum was received on
13th May, 1962, from the Central
Tenants Association proposing cert-
ain amendments to the Delhi Rent
Control Aect, 1958.

12 hrs,

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IM-
PORTANCE

REFORTED DISCLOCATION IN UNLOADING
OPERATIONS AT SALT CoTAURS RAILwAY
Goops ScHED.

Shri Umanath Pudukkottai: Sir,
under Rule 197, I beg to call the
attention of the Minister of Rail-
ways to the following matter of
urgent public importance and I re-
quest that he may make a statement
thereon:—

“The reported
unloading
Cotaurs
Madras.”

dislocation in
operations at Salt
Railway Goods Shed,

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): Sir, due to heavy congestion
and accumulation of the goods unload-
cd in the mineral siding at Salt Cotaurs
during the later part of May, 1962, in-
ward wagons loaded with fire-wood,
charcoal, timber, etc, were getling
severaly detained. On account of
this emergent situation and with a
view to expediting removal of un-
loaded consignments, the Southern
Railway decided to temporarily cur-
tail the free time with effect from
1-6-1962 in respect of traffic dealt
with at the mineral siding after
giving due publicity in all loeal
papers.

Prior to 1-6-1962, consignments of
fire-wood, charcoal. timber, etc,
unloaded in the mineral siding were
permitted to be removed without
incurring wharfage on the next day
upto the closing hours. With effect
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from 1-6-1962, in respect of consign-
ments of fire-wood, charcoal, timber,
etc., unloaded up to 15 hours, the
free time for removal has been al-
lowed up to 22 hours of the same
day while for those unloaded after
15 hours the free time for removal
has been allowed up to 12 hours of
the next day. No reduction was,
however, made in the free time of
five hours which is allowed for un-
loading.

Instead of giving a fair trial to this
arrangement some of the merchants
refused to unload their consignments
on 3-6-1962. As attempt to persuade
these merchants to work to the new
arrangement had failed. arrange-
ments were made by the Railway to
release the wagons After  further
discussion on 6-6-1962 the trade
agrecd to co-operate and immediately
commenced not only unloading of
the wagons but also the removal of
the consignments, The curtailed
free time will continue for a week
at present after which the position
will be reviewed. The work of un-
Yoading and clearance from the mi-
neral siding is now quite normal

On 5-6-1962 the labour of the mer-
chants working in the general goods
shed went on a token strike for a
few hours only after which they re-
sumed the work. The position is
quite normal thera

Shri Umanath: Is it a fact thal the
railway authorities have now agreed
to observe the unloading for a week
and fix the average time taken dur-
ing the observation period as free
wharfage time; if so, has any date
been fixed to settle this time?

Shri 8. V. Ramaswamy: As I said,
it will be a trial for a week. The
whole question arose because of
shortage of space in the Salt Cotaurs.
It has a holding capacity for only
M. wagons, and becmuse unloading
of these consignments of charcoal,
timBer etc., takes a long time the
wagon turn-reund is affected. We are
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now thinking of having some other

godown elsewhere for these mate-

rials.

Mr, Speaker: Shri Hem Barua—

Shri Umanath: May I put one
more question?

Mr, Speaker: There is a second
one--Shri Hem Barua.

InvrraTiOoN TOo PEOPLES REPUBLIC OF
" CHINA TO PROPOSED ANTI-NUCLEAR
poMe CONVENTION AT DELHI

Shri Hem Barua (Gauhati); Sir,
under rule 197, 1 call the attention
of the Prime Minister to the follow-
ing matter of urgent public impor-
tance and 1 request that he may
make a statement thereon:—

“The invitation accorded to
People’'s Republic of China to
send delegates to the proposed
Anti-nuclear bomb  Convention
at Delhi.”

The Prime Minister and Minister
of [External Affairs ang Minis-
ter of Atomic Energy (Shri
Jawaharlal Nehru): Sir, I find after
enquiry that an invitation has been
sent on behalf of the Gandhi Peace
Foundation not to the people of the
Republic of China but to a gentle-

man Mr. Ko-Mu Jo. The Gandhi
Peace Foundation is a non-official
private organisation not connected

with Government, except that some
government people are also members
of it. They decided to hold an Anti-
Nuclear Arms Convention in the mid-
dle of this month and they appcinted a
sub-committee to send invitations.
It is a limited convention. 1 think
it is limited to one hundred
persons from India, and, maybe,
about 15 or 20 persons might come
from abroad. They have appointed
a sub-committee to make a list of
persons to be invited and, I presume,
that the name of this gentleman, Mr.
Ko-mu Ju was included in the Hst
of people to be inVited by that sub-
committee. That is all I know
of. I heard of this very lately and
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later from newspaper reports. I do
not know anything more.

Shri Hem Barua: May I put a sup-
plementary question? In view of our
strained relations with China and in
view of the experience that we have
gained from the behaviour of the
Chinese Delegation to the World
Peace Conference at New Delhi, may
1 know what guarantee is there that
Mr Ko-mu Ju, who is the Vice-Chair-
man of the Chinese Peoples’ Politi-
cal Conference and who is a full-
blooded apologist of Mao Tse-tung's
regime may not behave in the same
odd way?

Shri Jawaharla] Nehru: 1 take it
that most people, most prominent peo-
ple, in China will be presumed to be
in favour of the regime there. So,
to say that this gentleman is a full-
blooded apologist does not make ony
difference. The fact that he Thas
been invited to this Conference, I
do not think should necessarily have
a bad effect on our strained rela-
tions with China. I am not saying
anything in favour of the invitation
or against it, but it need not affect
our relations, if he has been invit-
ed as an individual and in the hope
that he will be helpful. 1 cannot
say whether he will be helpful or
not.

Shri Hem Barua: That is the
trouble.

Shri Jawaharlal Nehru: Anyhow,
Government has nothing to do with
the invitation or with the Anti-
Nuclear Conference that is  being
held.

Shri Hem Barua: [ want to know.

Mr. Speaker: Now he should not
deviate from the procedure which
we have established.

Shri Hem Barua: There are one or
two things which reguire clariflca-
tion. And when I asked whether I
may put a suplementary questiow,
you said “Yes".
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Mr. Speaker: In any case, it haa
escaped my ears; I have not heard
it.

Shri Hem Barua: You nodded ap-
proval.

Mr. Speaker: I have just now re-
fused that opportunity to Shri Uma-
nath, So, how can I allow him?

Shri Hem Barua: This is very i-
portant,

Mr. Speaker: We will take up the
next item of business—Papers to be
laid nn the Table.

1208 hrs.

PAPER LAID ON THE TABLE

ANNUAL REpORT or THE OQIL AND
NaTuraL Gas COMMISSION

The Minister of Mines and Fuel
(Shri K. D. Malaviya): I beg to lay
on the Table a copy of Annual Re-
port of the Qil and Natural Gas
Commission for the year 1960-61,
under sub-section (3) of section 23
of the Oil and Natural Gas Com-
mission Act, 1959. [Placed in Library
Nao. LT-IB4‘(62],

Shri Morarka (Jhunjhunu): T want
to raise a point of order about this
Report which is laid on the Taule
of the House. As you will kindly
notice, this Report relates to the
year 1960-61 and so it does not com-
ply with the provisions of the Act.
Because, the provision requires that
the report should be laid on the Table
as soon as the financial year begins in
respect of the previous financial year.
The present financial year is 1862-
63 and the report which should be
laid on the Table is that of the pre-
vious financial year, namely, 1961-62
But the hon. Minister has just now
laid on the Table a copy of the re-
port relating to the year 1960-81,
which is twelve months old. If you
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will permit me, I will read out the
relevant section of the Act.

Mr. Speaker: Let us hear the hon.
Minister. He does not dispute this,
¥} suppose?

Shri K. D. Malaviya: No, sir. I do
not dispute it. The latest report
wi!l also be placed before the House
very soon. There has been some
delay in the submission of the re-
port for the year 19680-61. I am pre-
pared to make a statement which
will explain the whole situation as
%o why a few months' delay has
faken place in the submission of the
earlier report.

Mr. Speaker: It i1z one full year.

Shri K. D. Malaviya: If you will
piermit me, I will make a statement
about it

Shri Hari Vishnu Kamath: Now or
later?

Mr. Speaker: Later.

Shri Hari Vishnu Kamath: Next
year or this year?

Mr, Speaker: It would be done
very soon.

Shri Morarka: The hon. Minisier
laid even the previous report for the
vear  1059-A0 on the 28th  March,
1981,

Mr. Speaker: I think now let us
have that report and the statement
and sec what explanation is given
therein. Then we can discuss whe-
ther the explanation given is plau-
sible and justifiable or not. At that
time we can consider whether the
delay was justified or not.

12:10 hrs.

DEMANDS FOR EXCESS GRANTS
(RAILWAYS) 1950-60

The Deputy Minister in the Minin-
try of Railways (Shri S. V. Rama-
swam$): Sir, on behalf of Skri

Exchange Situation
Swaran Singh, T beg to present a
statement showing the Demands for
Excess Grants in respect of the
Budget (Railways) for 1959-80.

1210} hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Business
in this House during the week com-
mencing 11th June will consist of:—

{1y Further discussion and wvot-
ing of the Demands for
Grants relaling to the Mi-

nistry of Commercz  and
Industry.

{2y Discussion and Voting on
the Demands for  Grants
under the control of the
Ministry of Finance.

(3) Submission of the outstand-
ing Demands for Grants {o
the vote of the House.

(4) Consideration and  passing
of the Finance (No. 2) Bill,
1962.

(5) Discussion and voting on

Demands for Exces: Grants
(General) for 1959-60

Demand; for Excess Grants (Rail-
ways) for 1959-60.

(6) Consideration and passing of
the President's Pens'on
{Amendment) Bill, 1962,

12-12 hrs.

STATEMENT RE. FOREIGN EX-
CHANGE SITUATION

The Minister of Finance (Shrt
Morarji Desal): Sir, a large number’
o’ questions have been tabled by
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Hon'ble Members which relate to
different aspects of our foreign ex-
change situation and certain recent
developments having a bearing there-
on, particularly the outcome of the
meeting of the Consortium arranged
by the World Bank at the end of last
month and the level of our sterling
freserves. In order that these matters
may be scen in their true perspective,
I should like, with your permission,
to make a statement of our foreign
exchange position as a whole,

2. Hon'ble Members would recall
that when we formulated the Third
Five-Year Plan, our sterling balances,
which had been heavily drawn upon
during the Second Plan period, stood
at the level of Rs. 136 crores. It was
recognised that the level was too low
to permit any further drawal on these
resesves for developmental purposes.
Further, the sizable increase in fore-
ign indebtedness during the Second
Plan period, much of it of a short-
term nature, had created large repay-
ment and service obligations which
could not be covered from export
earnings after allowing for the im-
ports necessary to sustain a  rising
level of industrial production and
other essential needs of the economy.
Tt was assessed that for the successful
implemcntation of the Plan, even
after taking every possible measure
for the development of our exports,
which clearly must be given the
highest priority, we would need ex-
ternal assistance of the order of
Rs. 2,600 crores. Of this, Rs.. T00
crores was intended to be for finane-
ing imports of components, raw mate-
rials, etc., as well as repayment obli-
gations, In addition, Rs. 1,900 crores
were required to coves the foreign
exchange cost of the projects included
in the Plan.

3. When the Plan commenced, we
had in hand a carrv-over of external
assistance promised during the Second
Plan itself for some of our major pro-
jects to be completed in the Third
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Plan. Last year, additional assistance
was promised to us partly bilaterally,
but mainly through the meeting of
the consortium of countries organised
by the World Bank. A large num-
ber of important projects in our Third
Plan are, as a result, already covered
by promise of external assistance.
They include the expansion of the
three public sector steel plants, the
machine-building and heavy electrl-
cal projects, the bulk of the power
projects in the Plan, a substantial
portion of the requirements for rail-
ways, ports, oil coal, fertilisers and
other key sectors of the economy.

4. We have however, been less
successful in obtaining and utilising
external assistance required for finane-
ing imports necessary for our deve-
loping economy. Throughout last
year, we had to make large payments
outside the credits available to us for
machinery, components and  other
developmental requirements, as well
as in discharge of our debt obliga-
tions.. As a result, despite an in-
crease in exports and reduction in
imports, our sterling balances during
the year went down by Rs, 8 crores
even after a net drawing on the
I. M. F. of Rs. 58 crores. A part of
this deterioration was, as explained
in the Economic Survey, due to a
worsening of our invisible account. In
part, it also reflects the fact that
assistance in a readily usable form
could not be mobilised to the extent
necessary.

5. At the consortium meeting held
a year ago, il had been recognised
that further commitments of external
assistance during the first two years
of the Plan would be necessary to
enable us tp meet our immediate re-
quirements, as well as to start on new
projects, It was with a view to pro-
vide this additional assistance that the
consortium met in Washington at the
end of last manth. I place on the
Table of the House a copy of ﬁq
press communique issued after
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consortium meeting.
IV, annexure No. 8].

[See Appendix

We are happy to note that new
countries have joined the consortium.
As we do not officially participate in
the meetings of the consortium, there
is not much that I can add to the
communique, It is our understanding
that while commitments of additional
assistance were offered,, as the total
amount fell short of what the consor-
tium itself had considered to be
teasonable and necessary the mecting
was adjourned to meet again after
some weeks.

6. What we, for our part, have to
consider are the steps and measures
we should take in the light of this
development. Hon'ble Members would,
1 am sure, agree with me that while
we should entertain every hope that
the members of the consortium, who
have already endorsed the objectives
and targets enshrined in our Plan,
would make the requisite amount of
assistance available to us, we have to
fashion our policies immediately in
such a way as to ensure that over the
year, as a whole, we would not allow
our sterling balances to decline.

7. The House will observe that I
am referring to the level of sterling
balances for the year as a whole, be-
cause I feel that too much emphasis
should not be given to short-term
movements. Traditionally, our sterl-
ing balances register a decline in the
summer and monsoon months and
record an increase in the winter
months. It is the purpose of reserves
to even out short-term fluctuations of
this kind. Our sterling balances stand
around Rs, 100 crores at present,
against Rs. 128 crores on the 1st April,
1962. We have, in addition, Rs, 118
crores of reserves in the shape of gold,
as well as certa’n working balances
maintained by Government which are
not a part of the Reserve Bank's
balances. Although the Reserve Bank
is required to maintain a minimum of
Rs. 200 crores in gold and foreign ex-
change in its Issue Department, this
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requirement can be relaxed by Gov-
ernment. As Member of the Interna-
tional Monetary Fund, we have a
second line of reserves to fal] back
upon, if necessary. While our reserves
are thus much larger than our sterling
balances, clearly our aim should be
to avoid any net drawal on them over
the year as a whole. OQur earlier
policies had been formulated on cer-
tain expectations of additional exter-
nal assistance after the consortium
meeting. As things are, we must
adopt measures which will have this
result, whatever the ullimate outcome
of the consortium meeting may be
and whatever tre consequent burdens
on the cconomy.

8. T should like now to outline
briefly the steps we are taking and
propose to take to deal with the situa-
tion.

9, First and foremost, we shall have
to redouble our efforts to increase
our exports. My colleague, the Minis-
ter of International Trade, is concen-
trating his entire energies to this task
and we shall adopt whatever mea-
sures are necessary to achieve this
objective.

10. Export promotion, however,
needs a production base oriented to-
wards it. Our agricultural production
has a major contribution to make in
restoring a better balance in our in-
ternational payments. Part of our
difficulties this year are due to the
poor cotton crop we had  Greater
attention must be paid to crop: like
cotton, oilseeds, etc. which have a
major bearing on our export drive.
And the kind of success we have al-
ready hrad in regard to raw jute pro-
duction must be achieved in other
flelds as well.

11. A gpeedier utilisation of the as-
sistance already promised to us would
glso help in easing our situation
Hon'ble Members will recall that last
vear we had received promi-es of
assistance during the current year and
we are currently negotiating with the
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countries angd institutions concerned
with a view to ensure that in keeping
with the understanding already reach-
ed a; much as possible of this assis-
tance is disbursed during the current
year,

12, In our present circumstances,
we will also have to impose cuts in
all imports, whether Government or
private, which are at present being
permitted against free foreign ex-
change. Althougr import policy has
been tightened on a number of oc-
casions, I. do believe that, ynder the
circumstances, a further tightening
is both feasible and desirable. The
sgpecific measures that we propo.e to
take will be announced in the im-
mediate future.

13. Finally, we have to rectify the
unfavourable trend in im_risib]es, For
this we shall have to plug all the
loopholes through which the foreign
exchange, which should normally be
earned by the economy, is being
diverted to illegitimate purpose:,
One of the loopholes has been the fact
that people have been free to travel
abroad even when no foreign ex
change has been released to them by
us. The Reserve Bank has been asked
to issue new regulations to close this
source of leakage by stopping
journeys of this kind. Simultaneously.
changes arc being made in the regu-
lations governing travel for purposes
like buiness and cducation with a
view to coffect sizable savings, More
intensive measures to counter smug-
gling of all kind: are also under con-
sideration.

14, All these mea ures which 1
have outlined in somewhat general
terms will necessarily impose a mea-
sure of burden on the economy and
cause hardship to some people I
have rvery confidence, however, that
Hon'ble Members and the country at
large will support whatever action is
required to put our balance of pay-
ments in a stronger position, The
soclal discipline and the solidarity
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that we need today to put our foreignm
exchange position in order would be
needed in an increasing measure in
the years to come if we have to carry
forward our plansg of development in
a steadfast and confident manner, And
there comes a point in the history of
every nation when it must demonst-
rate that it is prepared to take what-
ever action that may be necessary to
pursue the paramount objectives so
vital to its sense of dignity and pur-
pose.

15. At the same time, I would em-
phasize that there is no cause for
feeling that the Plan has been or
should be slowed down. On the coun-
trary, if anything, there is greater
need now for speed. The economy
will gain in strength if the projects
for which foreign exchange has al-
ready been assured are completed as
quickly as possible, In respect of the
remaining projects also, we should go
ahead with all the preparatory work,
<o that they could be speedily execut-
ed as soon as the foreign exchange
has been arranged. Lastly, we should
not forget that a very large number
of plan projects need only small
amounts of foreign exchange and de-
rend mainly on indigenous supplies
for their completion. These Loo should
proceed with all expedition,

Shri Hari Vishnu Kamath (Hoshan-
gabad): May I request that, in view of
the importance of the statement and
in view of the fact that the Finance
Ministry's Demands and the Finance
Bill will come up for discu:sion next
week, copies of the statement may be
made available to Members?

Mr. Speaker: Any Member who
wants will have it from t he Publica-
tions counter,

12.23 hrs.
ELECTION TO COMMITTEE
CeNTRAL Apvisory Boarp ofF Epucation

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
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Amendment) Bill
ram Ramachandran): On behalf of
Dr. K. L. Shrimali, I beg to move:—
“That in pursuance of paragraph
3 (2) (d) of the late Department
of Education, Health and Lands
Re olution No. F  122.3|35-E,
dateq the 8th August, 1935, as
amended from time to time, the
members of Lok Sabha do pro-
ceed to elect, in such manner as
the Speaker may direct, three
members from among thcemselves
to serve as members of the Cen-
tra] Advi-ory Board of Education,
subject to the other provisions of
the said Resolution.”
Mr. Speaker: The question is:
“That in pursuance of para-
graph 3 (2) (d) of the late
Department of Education Health
and Lands Resolution No. F. 122-
3|35-E, dated the 8th August, 1935.
a: amended from time to time,
the members of Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, three
members from among themselves
to serve as members of the Cen-
tral Advisory Board of Education,
subject to the other provi ions of
the said Resolution.”
The motion was adopted.

12.24 hrs.

ADVOCATES (SECOND AMEND-
MENT) BILL*

The Deputy Minister in the Minis-
try of Law (Shri Bibhudendra
Mishra): On behalf of Shri A K.
Sent, 1 beg to move for leave to in-
troduce a Bill further to amend the
Advocates Act, 1961

Mr. Speaker: The cuestion is:

“That leave be granted to in-
troduce g Bill further to amend

the Adwvocate: Act, 1961."

The motion was adopted.

Shri Bibhudendra Mishra: 1 iniro-

duce the Bill,

12.25 hrs.

MOTION RE: JOINT COMMITTEE
ON OFFICES OF PROFIT

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): 1 beg to move:

“That a Joint Committee of the
Houses to be  called the Joint
Committee on Offices of Profit be
constituted consisting of fifteen
Members, ten from this House and
five from Rajya Sabha, who shall
be elected from amongst Members
of cach House according to the
principle of proportional repre-
sentation by means of the single
transferable vote;

That the functions of the Joint
Committee shal] be—

“(i) to examine the composition
and character of all existing ‘Com
mittees’ and all ‘Committees’ that
may hereafter be  constituted,
membeorship of which may disqua-
lify a person for being chosen as,
and for being, a member of either
House of Parliament under article
102 of the Constitution;

(1) to recommend in relation to
the ‘Committecs’ examined by it
what offices should disqualify and
what offices should not disqualify;

(iii) to scrutinize from time to
time the Schedule to the Parlia-
ment (Prevention of Disqualifica-
tion) Act, 1959, and to recommend
any amendments in the said Sche-
dule, whether by wayv of addition,
amission or otherwise;

That the Joint Committee shall,
from time to time, report to both
Houses of Parliament in respect of
all or any of the aforesaid mat-
ters;

That the Members of the Joint
Committee shall hold office for
the duration of the present Lok
Sabha;
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That in order to constitute a
‘gitting of the Joint Committee,
the quarum shall be one-third of
the total number of Members of
the Committee;

That in other respects, t